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TITLES OF ORDINANCES.

9 of 19144 "30th Nov.

i of 1915
2 of 1915
3 of 1915

1 of 1916

*iGth,Jan.

5th May
10th Nov.

11th Jan.

'The

gl

. Year and “Pate. Short title or subject.
. number. :
1 2 3
1861 | 27th Dec. Export of Saltpetre.
1862 | 3rd Jan. Export of Saltpetre.
1869. | 4th Oct. Agror Valley.
o Duty on Salt, Madras and Bombay
1876 | 29th Feb. Dramatic Performances
1907 |"11th May Phe Regulation of Meetlngs Ordi-
‘ . . nance, 1907, '
1912 | 13th Dec. *. | The Bengal Cotton Gambhng Ordi-- «
’ o V nance, 1912,
1 of 1914 | 7th Aug. The Indlan Méaval and Military
News (Emergency) Ordinance,
1914:
.2 0f 1914 | 14th Aug. The Impressmént of Vessels Ordi-
' nance, 1914. :
3 of 1914 | 20th Aug. . The Foreigners Ordmance 1914.
4 of 1914 | 22nd Aug. . The Indian Volunteers Ordmance, ~
: 1914.
5 of 1914~ . | The Ingress into India Ordlnance
- | 19148, -
6 of 19Y4 " XF The C mmerolal Intercourse with
~ Bndémies Ordinance, 1914.
7 of 1914 .| The Foreignets (Amendment) Ordi-
' R | nancé; 1914." -
8 0f 1914 | 14th Nov. . . | The F orelgners (Further Amend-

ment) Ordinance, 1914,

-_The Articles of Commerce Ol‘dl-‘

nance, 1914

Indian = Papet ~ Currency
(Amendmgrge) Ordinance; 1915,

The Indian  Soldiers (Litigation)
Ordinance, 1915.

The Defence of India Ordinance,
191s. -

The Indian Paper - Currency
(Amendment) Ordinance, 1916
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Year and

Date. Short title or subject
number.,
1 2 3
2 of 1916 | 19th Jan. . | The Dutiable Goods and Sa
’ | nance, 1916.
3 of 1916 | 26th Jan. . 1 The Foreigners (Trial by
‘ : Martial) Ordinance, 1916.
4 of 1916 | 14th June B The Import and Export of
: | Ordinance, 1916. _,
5 of 1916 27tl;;§'une - . | The Enemy Trading Oxd
«ShL & 19186. :
6 of 1916‘15 11th Nov. The Indian Paper Currency
) ther Ameridment) Ordi
) 1916, ¥
7 of 1916 | 13th: Dec. . | The Second Indian Paper Cu
(Further  Amendment)
nance, 1916.
8 of 1916 | 26th Deec. The Indian Legislative C
N (Election Inquiries) Ordi
1916,
1 of 1917 | 9nd Feb. . . | The Registration Ordinance,
2 of 1917 | 18th April . The Indian Paper Cu
(Amendment) Qrdinance, 1
3 01917 | 29th June , - The Gold (Import) Ordinance,
4 0f 1917 | 11th July . The Silver (Import) Ordu
: 1917.
1of 1918 | 15th April . .'| The Indian. Paper Currency
: . nance, 1918,
2 of 1918 | 14th June - | The Gold Coinage Ordm.ance
3 of 1918 | 7th Dec. . The Indian Paper Cur
! ‘| (Amendment) Ordigance, J¢
1 of 1919 | 14th Apmil . . | The Martial Law Ordinance,
2 of 1919 | 16th Aprll . | The Martia) Law (Extension)
4 ; - nance, 1919,
3 of 1919 | 18th April . ‘The Martial Law (Sentences)
) . nance, 1919,
4 of 1919 | 21st April | The Martia]l Law- (Further E:
g : |~ sion) Ordinance, 1919. -
_511 of 1919 | 6th May The Bombay District Police ¢

nance, 1919,




and Salt Ordi

i)ort Q.f Goods
Ordinance,

ourrency (Fur- §
‘ Ordlnance

er Currenc

ent)  Ordi-

Year and Date. Short title or subject.
number. "
1 2 3
6 of 1919 | 27th May The Martial Law (Trials Conti-
nuance) Ordinance, 1919.
7 of 1919 | 6th Dec. The Rouble Note Ordinance, 1919.
1 of 1920 | 7th Jan. The Treaty of Peace Ordinance,
: 1920.
2 of 1920 | 5th June, 1920 The Rouble Note Ordinance, 192(1\
3 of 1920. | 21st June, 1920 The Gold Qrdinancet
4 of 1920 | 30th Ju,ly. . 1" The Treg.,ty%p of Peace (Austtia)
# Ordin&nde, 1920,
1 of 1921 lltkkguly, 1921 . | Theé Treaty of Peaae (Hungary )
# | Ordinance, 1921.
2 of 1921 | 26th fﬁg. . | The Martial Law Ordinance, 1921.
3 of 1921 | 5th Sept. The Martial Law (Supplementary )
Ordinance, 1921.
4 of 1921 | 15th Oct. The Martial Law (Military Courts)
Ordinance, 1921.
5 of 1921 | 11th Nov. The Martial Law (Special Magis-
trates) Ordinance, 1921.
1 of 1922 | 25th Feb. The Malabar (Restoratlon of Order)
’ Ordinance, 1922.
2 of 1922 | 29th Mar. The Malabar (Restoration of Order)
: Amendment Ordinance, 1922.
3 of 1922 | 19th Aug. The Malabar (Completion of Trials)
Ordinance, 1922.
1 of 1924 | 25th Oct., 1924 The Bengal Criminal Law Amend-
ment Ordinance, 1924. -
1 of 1925 | 1st Dec., 1925 The Cotton Excise Duty (Suspen-
sion) Ordinance, 1925.
1 of 1929.{ 13th April, 1929 . | The Public Safety Ordinance, 1929.
1 0f 1930°| "19th April, 1930 . | The Bengal Criminal Law Amend-
N o ment Ordinance, 1930.
2 of 1930 | 27th April, 1930 . | The Indian Press Ordinance, 1930.
3 of 1930 | 1st May, 1930 The Lahore Conspiracy Case Ordi-
’ nance, 1930.
4 of 1930 | 15th May, 1930 The Sholapur Martial Law Ordi-
nance, 1930.
5 of 1930 | 30th May, 1930

The Prevention of Intimidation
Ordinance, 1930.




Year and Date. Short title or subject.
numbpber.

6 0£1930 | 30th May, 1930 . | The Unlawful Instigation O
nance, 1930.
7 0£ 1930 | 2nd July, 1930 . | The Unauthorised News-sheets .
: Newspapers Ordinance, 1930.
8 of 1930 | 15th Aug., 1930 . | The Martial Law Ordinance, 1¢
: 90f1930 | 10th Oct., 1930" . | The Unlawful Association O:
* o nance, 1930.
10 of 1930 | 28rd ‘Dec.,. 1930 . | The Indian Press and Unauthori
o S News-sheets  and Newspap
: e v Qrdinance, 1930.
11 of 1930 | 23rd Dec.; 1930 . | The Unlawful Instigation (Seco:
' Ordinance, 1930.
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LEGISLATIVE.—DECEMBER 31, 1861.
NoTiricaTIoON.—No. 2293, dated the 27th December 1861«

The following Ordinance, passed by the Governor
‘General of India on this date, is hereby promulgated for
.general information :—

ORDINANCE.

An Ordinance to prohibit the exportation of Salt-
petre, except in British Vessels bound to the Ports
of London or Liverpool, passed by the Governor General
'of India, under the provisions of 24 and 25 Vic., cap. 67,
‘on the 27th December 1861.

Whereas information has reached the Governor Gene-
ral by public Telegraph that the exportation of Saltpetre
¥from the United Kingdom has been interdicted by
Royal Proclamation, and it is therefore expedient
that the exportation of Saltpetre from India, except
in British Vessels bound to the Port of London or to the
port of Liverpool, should be prohibited ; it is ordered
as follows :— -

I. Until the Governor General in Council shall other-
wise order, it shall not be lawful for any person
to export Saltpetre from any part of Her
Majesty’s Territories in India, except in a
British Vessel bound either to the Port of

~ London or to the Port of Liverpool.

II. If any person shall attempt to export Saltpetre
contrary to the provisions of this Ordinance,

‘ the same shall be seized and confiscated.

AII. No Collector or other Officer of Customs shall
after this date grant a pass or permit for the
exportation, or shipment for exportation, of
Saltpetre from any part of the said Territories,
except 1n a British Vessel bound for the Port

~ of London or for the Port of Liverpool.

1V. Nothing in this Ordinance shall extend to any
Saltpetre shipped prior to this date or to any
Saltpetre for the exportation or shipment
whereof a permitor pass has been granted on or
before this date.
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LECGISLATIVE.—JANUARY 4, 1862.
The 3rd January 1862.

__The following Ordinance, passed by the Governor
@eneral of India on this date, is promulgated for general
informatien :—

AN Ordinance to prohibit the exportation of Saltpetre,
except n British Vessels bound to the United
Kingdom, passed by the Governor Genercl of
Indwa, under the provisions of 24 and 25 Vie.,
cap. 67, on the 3rd of January 18€2.

- Whereas in a Despatch from the Secretary of State
for India, dated the 3rd of December 1861, the instruc-
tions of Her Majesty’s Government have been received
by the Governor General in Council to take immediate
measures for preventing the exportation of Saltpetre from
India, except in British Vessels bound for the Ports of.
the United Kingdom, and to cause any Saltpetre which
previously to the receipt and contrary to the conditicns of’
the said instructicns may have been placed on beard
Vessels still in Port to be re-landed; and whereas in conse-
quence of the said instructions the Governor General in
€ouncil has this day ordered that it shall be lawful to
export Saltpetre on British Vessels bound to any Port of
the United Kingdom, anything in the Ordinance of the:
Governor General of the 27th of December 1861 notwith--
standing ; and whereas it is expedient to make further-
provision for giving effect to the instructions now re--
ceived from Her Majesty’s Government ; it 1s therefore-
ordered as follows :—

1. Until the Governor General in Council shall’
otherwise order, 1t shall not be lawful to export
Saltpetre from any part of Her Majesty’s Terri-
tories in India, except in a British Vessel bound
to a Port of the Umted Kingdom.

II. All Saltpetre which previously to the promulga-
tion of this Ordinance may have been placed:
for exportation on any Vessel still being within
a Port of Her Majesty’s Territories in India,
and not being a British Vessel bound for a Pert
of the United Kingdom, shall be re-landed.

2.
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-

TII. No Collector of Clustoms or other Officer shalt

IV.

grant a port clearance to any- Vessel having on
board SBaltpetre, other than a British Vessel
bound for the United Kingdom.

If any person shall attempt to export Salt-

petre contrary to the provisions of this Ordi-
nance, the same shall be seized and confiscat-

ed.

V. Any Custom House Officer may without warrant

seize Saltpetre liable to confiscation under this
Ordinance.

(34) W.GREY,
- Secretary to. the Governmenut of India..
3, '
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- An Ordfhanée to remove the Agror Valley from the
jurisdiction of the tribunals established under the
general Regulations and Acts, and for other purposes.

In exercise of the power conferred upon him by the-
Indian Council’s Aet, 1861, section twenty-three, His
Excellency the Governor-General is pleased to make and.
promulgate the following Ordinance :—

1. Save as hereinafter provided, the territory known:
as the Agror Valley is hereby removed from the jurisdic-
tion of the Courts of Civil and Criminal Judicature, and
from the control of the offices of revenue constituted by
"the Rules, Regulations and Acts in force in the territories.
under the control of the Lieutenant-Governor of the
Punjab, as well asfrom the law prescribed for the said.
Courts and offices by the Rules, Regulations and Acts,
aforesaid ;

and no Aet hereafter passed by the Counecil of the-
Governor General for making Laws and Regulations,
shall be deemed to extend to any part of the said terri-
tory, unless the same be specially named therein.

- 2. The administration of civil and criminal justice
within the said territory, and the superintendence of the
settlement and realization of the public revenue and of all
matters relating to the peace and good government of the
same territory and to rent payable therein are hereby
vested in such officers as the said Lieutenant-Governor
may, for the purpose of tribunals of first instance or of
reference and appeal, from time to time appoint.

The officers so appointed shall, in the matter of the
administration and superintendence aforesaid, be sub-
ject to the direction nd control of the said Lieutenant
Governor, and be guided by such instructions as he may
from time to time issue.

3. Any person liable to be imprisoned in any civil or
criminal jail, or to be transported beyond sea under any
order or sentence passed by any officer or court em-
powered as provided in this Ordinance, may be impri-
soned in any civil or criminal jail, or transported to any
place which the said Lieutenant-Governor may direct.
M1401.D 4




2.

4, The said Licutenant-Governor may, from time to:
time, by notification in the official gazette, extend to the
gaid terrltory any law, or any portion of any law, now
in’ force 'in the other territories subject to his Govern-
ment, or which may hereafter be enacted by the Council
of the Governor General for the purpose of making Faws
and Regulatlons

“and may, on making such extension, direct by whom:
any powers or duties ‘ncident- to the provisions so ex-
tended slall be exercised or performed, and make any
order which he shall deem requisite for carrying such:
promsmns into operation.

5. ‘Whenever ‘a question arises whether any place:
falls” within the boundary of the said territory, such
officer as’ the said Lieutenant-Governor shall from time-
to time appoint may consider and determine on which
side of the bourdary such place may lie, and the order:
mide thereon by such officer shall be final.

6. For the purposes of this Ordinance, the said.
‘territory shall be deerned to include such portions of the
Districts of Hazara, Attok and Rawal Pindi, as the said.
Lieutenant Governor shall from time to time appoint in:
this behalf.

SIMLA ; (8d.) MAYO,
Bated the fourth day-  Vieeroy and. Governor General..
- of October, 1869.
(8d) WHITLEY STOKES,

:Seeremry to,the Council of the Governor Generall for making:
Laws and Regulations.




CGOVERNMENT OF INDIA.
LEGISLATIV 101 DEPARTMENT..

An Ordinance to enhance the duty on Salt tn the Preszden%
cies of Madras and. Bombay.

WHEREAS the financial condition of British India
requires an immediate enhancement of the price of Salt
manufactured and sold in the Presidency of Fort St.
George and of the duty leviable on Salt manufactured in

r imported into the.Presidency of Bombay : And wheres
as, pending the re-assembly in Calcutta of the Council of
the Governor General for the purpose of making Laws
and Regulations, it is expedient that such enhancement
should be efiected by an Ordinance under Section 23 Of
the Indian Councils Act, 1861 ;

In exercise of the power conferred upon him by the
sald section, His Excellency the Governor General is
pleased to make and promulgate the following Ordj-
nance :—

1. Notwithstanding anything contained in Act No.
XIX of 1866 (fo enhance the price of Salt manufactured
und sold under the orders of the Government of the Presy-
dency of Fort St. George in Council), section one, and in
Act No. VII of 1861 (to empower the Governor ' General
wn Council to increase the rate of duty leviable on Salt
manufactured in or imported into any part of the Presiden.
¢y of Bombay), section two,

the price to be paid to the Local Government for Salt
manufactured and sold under the orders of the Governor
of the Presidency of Fort St. George in Council for
consumption within the territories subordinate to that
Presidency shall be two rupees for every three thousand
two hundred tolas weight of Salt ;

And an Excise duty of one rupee and thirteen annas
per maund shall be levied on Salt manufactured in, and
a Customs duty of one rupee and thirteen annas per
maund shall be levied on Salt imported either by sea or
by land into any part of the Presidency of Bombay.

2. Nothing hereinbefore contained shall affect any
duty now leviable on Salt in the Province of Sindh.
/ @
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8. So far as it relates to the Presidency of Fort St.
‘George, this Ordinance shall be read with and taken
as part of Act No. VI of 1844 (for abolishing the levy of
transit or tnland customs duties, for revising the duties
on imports and exports by sea, and for determining the
price at which Salt shall be sold for home consumption
within the territories subject to the Government of Fort
St. George).

SiMLa ; : (8d.) MAYO,

Dated Ith October, 1869. Viceroy and Governor General.
(Sd.) WHITLRY STOKES,

Sem*etary to the Council of the Governor General for making
Laws and Regulations.



LEGISLATIVE DEPARTMENT:.

NOTIFICATION. -

Fort William, the 29th February 1876.
AN ORDINANCE

To empower the Government of Bengal to prohibit certain
dramatic peformances.

- WHEREAS 1t is expedient to empower the Preamble:.
Lieutenant-Governor of Bengal to prohibit dramatic
performances which are scandalous, defamatory,
seditious, obscene or otherwise prejudicial to the
public interest; and whereas, pending the consideration
and cnactment by the Governor General in Council of
a; law conferring such power, it is expedient to confer.
the same by an Ordinance under section twenty-three .
of the Indian Councils Act :

In exercise of the power vested in him by the said
section, His Kxcellency the Governor General is pleased ™
to make and promulgate the following Ordinance :~-

1. _Whenever the Lieutenamt-Governor of Bengal 18 power to-
of opinion that any play, pantomime, or other drama, prohibis

. . certain
performed or about to be performed is— dramatic

(a) of a scandalous or defamatory nature, or

(b) likely to excite feelings of disaffection to the
Government establislied- by law in British
India, or '

(a) likely to deprave and corrupt persons present at . .
such performance, or.

(d) otherwise prejudicial to the interests of the pub- -
lic, the said Lieutenant-Governor, or such .
officer as he may generally or specially empower

in this ‘behalf,” may by order prohibit such
performance.

R A copy of any such order may be served on any power to -
person about to take part in thie performance so prohibit- serve oxdees- -
ed, or on the owner or occupier of ‘any house, room or ?fd;mhlbl"'

:
<

perfermances, .



Penalty for
disobeying
order,

Power to

Penalty for
disobeying

prohibition..

Power to

grant warsant house, room or pla
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enter and
arrost and
seizo.

rdar,

wn at any place or
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place In which such performance is intended to tale
place, and any person on whom such copy is served and
Wbo does, or willingly permits, any act in disobe-
dience to such order, shall be punishable on conviction
before a Magistrate with imprisonment for a term which
may extend to three months, or with fine, or with both.

. Any such order may be notified by proclamation,
and a written or printed notice thereof may be struck
; ces adapted for giving information:
of the order to the persons intending to take part in the:
performance so prohibited.

4. Whoever, after the notification of any such order—-

(@) takes part in the performance prohibited:
thereby, or in any performance substantially
the same as the performance so prohibited,

(b) in any manner assists in conducting any such:
performance, or

(c) is present as a spectator during the whole or
~any part of any such performance, or

(d) being the owner or occupier, or having the use:
of any house, room or place, opens, keeps or
uses the same for any such performance, or
peruits the same to be opened, kept or used for
any such performance,

shall be punishable on conviction before a Magistrate:
with imprisonment for a term which may extend to three-
months, or with finc, or with both.

5. If any Magistrate has reason to believe that any:
ce i8 used, or is about to be used, for
any performance prohibited under this Ordinance, he
may, by his warrant, authorise any officer of police to.
enter with such assistance as may be requisite, by night
or by day, and by force, if necessary, any such house,.
room or place, wud to take mto custody all persons whom.
he finds therein, and to seize all scencry, dresses and other
articles found therein and reasonably sugpected to have
been used, or to be intended to be used, for the purpose:
of such perfermance. ‘

9..




3

6: No conviction under this Ordinance- shall’ bar a Saving ofz
. di . : . : Penal Cods,.
prosecution: under section.124-A. or section. 294, of the sections 1214

Indian Penal Code. : and 294.

7. In this Ordinance, the term * Magistrate ” in- Definition ofz
eludes a Magistrate of Police in Calcutta. ' totagie:

8: This Ordinance extends only to the territorigsZLocalextent
under the government of’ the: Lieutenant-Governor of joont end.
Bengal : it shall come into force at once; and it shall duration of

remain. in force till the thirty-first day of May 1876, ~ Ordinence-
(8d.) NORTHBROOK,

Viceroy and Governor General.
10,







HOME DEPARTMENT.

NOTIFICATION.
Simla, the 11th May, 1907.
“WHEREAS an emergency has arisen which makes

it necessary to regulate the holding of meetings in the
Provinces of Eastern Bengal and Assam and of the
Punjab ; Now, therefore, in exercise of the power con-
ferred by section 23 of the Indian Councils Act, 1861,
the Governor General is pleased to make and promul-
“gate the following Ordinance :—

ORDINANCE No. 1 or 1907.

1. (1) This Ordinance may be called the Regulation Short title
of Meetings Ordinance, 1907. and extent,

(2) It extends to the Provinces of Bastern Bengal
:and Assam and of the Punjab, but shall only come into
-operation in such areas (hereinafter called * proclaimed
areas ’ ) as the Lientenant-Governor of each Province
respectively may from time to time notify in the local
official Gazette. -

(3) Any notification made under sub-section [2)
may in like manner from time to time be amended,
added to or cancelled by the Lieutenant-Governor.

2. (I) No public meeting shall be held in any pro~ Notice to be
claimed area for the discussion of public or political given of .
matters unless writfen notice of the intention to hold ?3;2"1 e
such meeting and of the time and. place of such meeting
“has been given to the District Superintendent of Police
at least seven days previously. _ o

(2) Any officer of Police, not below the rank of an Poywer of
officer in charge of a police-station, may, by order in f:’é;";’et;’o-m
writing, depute one or more Police-officers or other per-
sons to attend any such meeting for the purpose of caus-

Ing a report to be taken of the proceedings. ,

3. The District Magistrate may at anytime, by Power to
order in writing, of which public notice shall forthwith prohibit cors
be given, prohibit any meeting in a proclaimed area if in y

11




Z’enaltieg.

2
his opinion such meeting is likely to promote sedition
or disaffection er te cause a disturbance of the public
tranquillity. '

4. (1) Any person concerned in the promotion or
conduct of a meeting of which due notice has not been

.given as required by section 2, sub-section (1), shall be

punished with imprisonment of either description for
a term which may extend to six months, or with fine, or

“with both.

(2) Any meeting which has been prohibited under
section 3 shall be deemed to be an unlawful assembly
‘within the meaning of Chapter VIII of the Indian Penal
Code and of Chapter IX of the Code of Criminal
Procedure, 1898. ,

MINTO,
Viceroy and Governor General.
H. H. RISLEY,

Secretary to the Government of India.

12
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- NOTIFICATION.
Delhs, the 13th December, 1912.
BENGAL COTTON GAMBLING ORDINANCE, 1912.
WHEREAS it is expedient to prohibit the practice

of cetton gambling in the Presidency of Fort William in
Bengal ;

At

And whereas pending the consideration by the
‘Governor in Council of a law to effect this object an emer-
gency has arisen which malkes it expedient to prohibit
such gambling by an Ordinance under section 23 of the
Indian Councils Act, 1861. In the exercise of the power
vested in him by the said section the Governor General .

is pleased to make and promulgate the following Ordi-
nance — )

ORDINANCE No. 1 or 1912. ?

1. (Z) This Ordinance may he called the Bengalstort titia
Cotton-gambling Ordinance, 1912 ; and, and extent.

(2) It extends to the Presidency ol Fort William in
Bengal.

XxX1ot1857. 2. The definitions of “ gaming ” “‘instruments of Extension of
Ben &1V gaming” and “ common gaming-house,” in section gamingpro-
Ben. Act 11 59 of the Howrah Offences Act, 1857, section 8 of the cotbon.
of ﬁ‘fgin Calcutta Police Act, 1866, and section 1 of the Bengal sambling.
of1897.  Public Gambling Act, 1867, as amended by the Bengal ;
Rain-gambling Act, 1897, shall respectively be deemed
to include— '

Cotton-gambling (that is to say, wagering on a
number to be arrived ut by a mampulation of
figures showing rates for the sale of cotton or
other marketable commodity),

books or registers in which cotton-gambling wagers
are entered, all other documents containing
evidence of such wagers, and any thing uged
as a means of cotton-gambling, and,

13
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any house, room, tent, enclosure, vehicle, vessel or
place in which cotton-gambling is carried on for
the profit or gain of the person owning, occupy-

ing, using or keeping such house, room, tent,
-enclosure, vehicle, vessel or place.

HARDINGE OF PENSHURST,
Viceroy and - Governor ‘General,
W. H. VINCENT,

Secretary to the Government of India,

M140LD—30~7 -8-30—GIPS




. 24 and 25
. Yict., c. 67.

-strategic or other plans or schemes of the naval or tion.

ORDINANCE No. I or 1914,

© [7th August, 1914.]

Ordinance for securing the control of the
Press during war.

W HEREAS an emergency has arisen.which makes
it necessary to control the publication of naval
or military news or information;

Now, therefore, in exercise of the power confer-
red by section 23 of the Indian Councils Act, 1861.
the Governor General is pleased to make and
promulgate the following Ordinance :—

ORDINANCE No. I or 1914.

1. (1) This Ordinance may be called the Indian shot title
Naval and Military News (Emergency) Ordinance, * exten®
1914.

(2 It extends to the whole of British India,
including British Baluchistan, the Sonthal Par-

ganas, the District of Angul, the Shan States and
the Pargana of Spiti; and it applies also to :—

(a) All Native Indian subjects of His Majesty
in any place without and beyond Brltlbh

. ' India;
. (b) All other British subjects within the terri-
et tories of any Natlve Prince or Chlef in
" India; and

(¢) All servants of His Majesty, whether’
British subjects or not, within the terri-

“tories of any Native Prince or Chief in
India.

2. It shall not be lawful to publish any informa- Prohibition
tion with reference to movements or dlspositlons of o Maval or

troops, ships, air-craft or war material or to the military nows

or informa-

['P?*s'cc one anna and nine pies, |




Penalties.

. Restriction
on trial of
offences.

Indian Naval and Military [ORDINANCE I

military authorities of any part of the British
Empire or to any works or measures undertaken for
or connected with the defence or fortification of the
British Empire or any part thereof or any state-
‘ment, comment or suggestion calculated directly or
indirectly to convey any such information except
when such information has been supplied for publi-
cation under the authority of the Governor General
in Council or of a Local Government, or has been

approved for publication by an officer appointed in
this behalf,

(a) by the Governor General in Council; or

(B) by any officer to whom the Governor General
in Council has delegated the power of
such appointment.

Ezplanation—In this -section the expression
“ British Empire ” includes all territories under the
suzerainty or protection of His Majesty.

3. The publisher, editor and printer of any
newspaper, magazine, book, pamphlet or other docu-
ment by means of which any information, statement,
comment or suggestion is published in contravention
of this Ordinance shall severally be punishable in

‘respect of each offence with imprisonment of either

description for a term which may extend to one
year or with fine which may extend to five thousand
rupees or with both and any other person who sells
any newspaper, magazine, book, pamphlet or other
document knowing it to contain any such informa-
tion, statement, comment or suggestion or who is’
otherwise knowingly responsible for the publication
of any such information, statement, comment or
suggestion shall be liable to a similar penalty.

4. (1) No court shall proceed to the trial of any
offence punishable under this Ordinance unless upon
complaint made by order of or under anthority from,
the Governor General in Council, the Local Govern-
ment or some officer empowered by the Governor
General in Council in this behalf.

(2) No magistrate other than a ples1dency magis-
trate, district mawlstrate or sub- d]VlSlonal magis-

2




1914.] News (Emergency) Ordinance.

trate shall take cognizance of or try any offence
punishable under this Ordinance.

5. Any police officer may seize any newspaper, Power of
magazine, book, pamphlet or other document in Eelics officer
which any 1nformat10n statement, comment or documents
suggestion is published in contravention of this 3;;3};;‘:3%1,
Ordinance and such officer shall forward anything in contra-
seized to a presidency magistrate, district magis- iy o of
trate, or sub-divisional maglstrate havmg JUI‘H Ordinance.

diction in the place where such thing was seized.

6. (1) Whenever any newspaper, magazine, book, Power of
pamphlet or other document is published in contra- maghstrate to
vention of this Ordinance a presidency magistrate, doiument‘l
district magistrate or sub-divisional magistrate may, cm&s;;i?lt’ffm
whether the offender is convicted or not, order that of Ordinance.
all copies of such newspaper, magazine, book,
pamphlet or other document within the limits of his
jurisdiction shall be confiscated.

(2) A magistrate making an ovder under sub-
section (I) may issue a warrant to any police officer
to seize and detain anything confiscated under that
sub-secion and to search for such thing in any place o
where such thing is known or reasonably suspected
to be. :

7. (1) Whenever a presidency magistrate, dis- Poverof
trict magistrate, or sub-divisional magistrate isegistrate
satisfied from a police report or otherwise that any scarch
information, statement, comment or suggestion is oty and -~
being or is likely to be publlshed in contravention of fiscation in
this Ordinance within the limits of his jurisdictjon rtain enses.

he may issue a warrant to a police officer to search

‘for, seize and detain any document containing such

1nformat10n statement, comment or suggestion.

(2) Such magistrate may order that anything
seized under a warrant issued under sub-section (7)
shall be confiscated.

8. A police officer to whom a warrant under Power of
section 6 or section 7 is directed may search in any Pelice officor
place and seize and detain anything in accordance search
with the provisions of the warrant and shall forward “»rnt
anything seized to the magistrate by whom the
war rant was issued.

3
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9. No order made or purporting to be madg, in
accordance with the provisions of this Ordinance
directing or relating to the issue of a search-warrant
or the confiscation of anything shall be called in
question in any court, and®civil or criminal pro-
ceeding shall be instituted against any magistrate or
police ‘officer for ahything done in good faith under
this Ordinance or purporting to be so done.

10. A certificate signed by a Secretary to the
Government of India to the fact that any territory
is or is not under the suzerainty or protection of His
Majesty shall, in any proceeding under this
Ordinance be conclusive evidence of such fact.

11. Save as otherwise expressly provided the

provisions of the Code of Criminal Procedure, 1898, sct v of
shall apply to all proceedings under this Ordinance, 19

HARDINGE OF PENSHURST,

Viceroy and Governor-General.

o
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"q.t

NANCE I,

ORDINANCE No. IT or 1914.

[1dth August, 1914.]

f_fAn Ordinance to provide for the impressment
-of vessels for the service of His Majesty.

' [Published in the Gazette of India Egtraordinary of the
I4th August, 1914.]

HEREAS an emergency has arisen which
makes 1t necessary to provide for the impress-
ment of vessels for the service of His Majesty;
: Now, therefore, in exercise of the power con-
&25 ferred by section 23 of the Indian Councils Act,
ot . 07 1861, the Governor General is pleased to make and -
promulgate the following Ordinance :—

1. (1) This Ordinance may be called the shorssitle
Impressment of Vessels Ordinance, 1914. and oxtent.
It extends to the Provinces of Madras,

Bombay, Bengal and Burma. S
2. In this Ordinance unless there is anythmg Definitions.
repugnant in the subject or context—

(@) the expression “ gazetted officer ” has the
, same meaning as in the Indian Marine
XIvofissz. . . . Act, 1887;

(b) “ owner of a vessel” includes the agent of
any such owner in any port in which'such
vessel may be; and

(c) “vessel ” means any ship or boat or any
other description of vessel used for
navigation, and includes all tackle,
appliances, coal, stores and other move-
able property of any. desouptlon on or

[Price one anna and siz pies.]
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I'mpressment of Vessels. |[ORDINANCE if

.
appertaining to such vessel, except cargo
and the personal effects of passengers or
of the oflicers and crew of such vessel.

‘8. The Governor General in Council may, by
notification in the Gazette of India, empower the
Director or any gazetted officer of the Indian Marine
Service to impress temporarily for the service of His
Majesty vessels in any specitied port. »

4. (1) Any officer empowered under section 3
may issue a requisition in writing to the owner ol
any vessel in the port specitied in the notification or
in the absence of such owner from such port, or if
the name and address of such owner cannot after
reasonable inquiry be ascertained, to the master of
any such vessel to furnish the same for the service of
His Majesty. o

(2) An officer making a requisition under sub-
section (I) shall state therein, if possible, the
approximate period for which the vessel will be
required, and ) ‘

(3) Any such officer may at the time of making
the requisition, or subsequently, exempt therefrom
any tackle, appliances, coal, stores or other moveable
property on or appertaining to any vessel requisi-
tioned.

5. (1) Compensation shall be paid by the
Government of India to the owner of any vessel
impressed under this Ordinance.

(2) Such compensation shall be assessed by agree-
ment between the officer making the requisition and
the owner of the vessel impressed, or failing such
agreement, 1n such manner as may be prescribed by
the Governor General in Council by rules in this

" behalf.

Powers of
requisition-
ing officer
in cage of
failure of
owner, etc.,
to furnish -
vesscl.

6. If the owner, or master of any vessel reguisi-
tioned for the service of His Majesty under the pro--
visions of section 4 fails to furnish such vessel in
accordance with the terms of the.requisition, the
officer by whom the requisition was made may,
whether the compensation payable in respect of the
impressmehnt of such vessel has been assessed or not
2 Lt -
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1914.] Impressment of Vessels.
. %

seize, retain and use such vessel for the service of

- His Majesty, using such force as may be required,

and all magistrates and police-officers shall be bound

to render such assistance as he may reasonably
‘demand in seizing apd retaining a vessel under this
section.

7. No requisition made under this Ordinance Bar of juris-
shall be called in question in any Court, and save as diction of
herein provided no liability civil or criminal shall

be incurred by any officer of Government by reason

of anything done or purporting to be done in
accordance with the provisions of this Ordinance.

8. Nothing in this Ordinance shall be deemed-— Saving of

- powcers con-
(¢) to affect or derogate from any power of ferred by

. C el . . Proclama-
seizure or requisition exercised in Pur- onsor
suance of any Proclamation or Order in Qrdes in

. . . Council of
Council of His Majesty; or His Majosty.

(b) to authorize any seizure or requisition in
contravention of any such Proclamation
or Order in Council.

HARDINGE OF PENSHURST,
Viceroy and Governor-General.
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ORDINANCE No. ITT or 1914,

[€0th  Awgust, 1914.]

An Ordinance to provide for the exercise of
more effective control over foreigners in
British India.

[Published in the Gazette of India Katraordinary of the
20th August, 1914.]

- HEREAS an emergency has arisen which makes
1t necessary to provide for the exercise of more
elfective control over foreigners in British India;

Now, therefore, in exercise of the powers con-
ferred by section 23 of the Indian Councils Act,
1861, the Governor General is pleased to make and
promu] gate the following Ordinance.

1. (1) This Ordinance may be called ** The Shott titlo
DA CXEe
Foreigners Ordinance, 1914.” e exten

(2) It extends to the whole of British India
including British Baluchistan, the Sonthal Par-
ganas, the district of Angul, the Shan States and
the Pargana of Spiti.

2. In this Ordinance— Definitions,

24 & 25 Vict,,
¢, 67,

. (@) “ foreigner ” has the same meaning as in the
[l of 1564, Foreigners Act, 1864.
(D) “ prescribed ” mieans prescribed by rules
made under this Ordinance.
3. (1) The Governor Geueral in Council may by Power to

. prolibit or
order— regulate

entry,
() proh]hlt or regulate and restr]ot in such dcpa{'ture

manner as he thinks fit, the entry of i;l?;ﬁf;;“:
foreigners into British India and their )
depalture from British India; and

[Price one anna and nine pies.)




gy

The Foreigners. |[ORDINANCE III

(b) regulate or restrict in such manner as he
“thinks fit the liberty of foreigners resid-.
ing or being in British India.

(2) In particular and without prejudice to the
generality of the foregoing power orders under sub-
section (7) may provide

(a) that no foreigner shall enter into or depart
from British India, save within such
period and by such route, or by such port
or place as may be specified in such
order;

(b) that foreigners shall be prohibited from
entering or remaining in any specified
area in British India or shall only be
permitted to enter or remain in British
India or any specified area therein sub-
ject to such conditions and restrictions
as the Governor General in Council may
impose ; and

(¢) that foreigners residing or being in British
India shall remove themselves to and
remain in any specified area, or if such
an order is necessary for the pnblic
safety, or in the interests of the State,
that such foreigners shall be arrested and
interned or confined in such manner as

the Governor General in Council may
think fit.

Penaliien, 4. Any foreigner who contravenes or attempts
to contravene the provisions of any order made under
section 8, shall be punished with imprisonment of
either description for a term which mayv extend to
three years or with fine or with both.

Houscholder 5. (1) The Governor General in Council or any

O repor

s ot local Government may, by notification in the

any foreigner Gazette of India or the local official Gazette, as the
o presonibea Case may be, direct that within any avea specified

authority in in such notification, every householder in whose
specified  house a foreigner is residing either temporarily or
permanently shall forthwith report to the prescribed
authority in the prescribed manner, the name of

)

~




1914.] The Foreigners.

such foreigner, and such other particulars respect-
ing him and the period of his residence in such
house as may be prescribed.

(2) Any householder who fails to comply with
the provisions of any notification i1ssued under sub-
section (7) shall be punished with imprisonment of
either description for a term which may extend to
six months or with fine which may extend to five
hundred rupees or with both.

6. Where under the provisions of this Ordinanee Quers under
the Governor General in Council or any Local Gov- may be
ernment is authorised to make any order or issue f;?;‘;ﬂ or
any notification in respect of foreigners, such order
may be made or such notification issued in respect
of foreigners generally or in respect of any class
or description of foreigners, or in respect of any
individual foreigner, and different orders or notifi-
cations may be made or issued in respect of different
classes of foreigners.

7. (1) The Governor General in Council may Pcnlvert?e
a 10Ke Yules.
make rules for the purpose of carrying into effect ™
the provisions of this Ordinance :

In particular and without prejudice to the

generality of the foregoing power such rules may
provide for—

(@) the authority-to whom, and the manner in
which, reports under section 5 shall be
made and the particulars to be stated
therein; and

(b) the manner in which orders under thls
Ordinance shall be enforced.

(2) All rules made under this section shall have
effect as if enacted in this Ordinance.

8. The Governor General in Council or the Local Pover to 3
Government may at any time rescind or modify any ;fi‘;‘f};i e
order, rule or notification made or issued under this or orders.
Ordin ance, and the Governor General in Council
may delegate, subject to such conditions and restric-
tions as he thinks fit, all or any of his powers under

this Ordmanco to any civil or military authority in
3




The Foreigners. [ORDINANCE 11, 1914.]

British India either by name or in virtue of his
office.

Saving of 9. Nothing in this Ordinance shall be deemed to

powers under _ p .

existing law, aifect or derogate from any power which may be
exercised under the Foreigners Act, 1864, or under I of 176t
any other law for the time being in force in respect
of foreigners generally or in respect of foreigners
who are subjects of a State which is at war with
His Majesty.

Powor of 10. The Governor General in Council may

exemption. . e
exempt, either absolutely or conditionally, any
foreigner or any class or deseription of foreigners
from all or any of the provisions of this Ordinance.

Bar of 11. No order made under section 3 of this
jurisdiction

e Conrts,  Ordinance shall be called in question in any Court.

HARDINGE OF PENSHURST,

Viceroy and Governor General,

CALCUTTA : PRINTED BY SUPDT. GOVT. PRINTING, INDIS, 87 IHASTINGS STREET. -t




111 of 1764

24 & 25 Vices.,
c, 67,

XX of 1869.

ORDINANCE No. I'V or 1914.

[22nd August, 1914.]

An Ordinance to render members of the
Indian Volunteer force on ‘actual military
service subject to military law, as officers

~or soldiers.

[Published in the Gazette of India Eatraordinary of the
22nd August, 1914.]

HEREAS an emergency has arisen which
renders it necessary that the officers, non-com-
missioned officers and men of volunteer corps, called
out for actual military service, shall be subject to
military law in all respects as officers or soldiers,
as the case may be.

Now, therefore, in exercise of the powers con-
ferred by section 23 of the Indian Councils Act,
"1861, the Governor General is pleased to make and
promuloate the following Ordinance:—

1. (7) This Ordinance may be called the Indian
Volunteers Ordinance, 1914.

(2) It extends to the whole of British India,
including British Baluchistan and the Santhal
Parganas, and applies also to British subjects with-

in the territories of any Native Prince or Chief in
India.

2. The members of any corps or portion of a
corps of volunteers called out for actual military
service under section 27 of the Indian Voluntecrs
Act, 1869 (hereinafter referred to as the said Act),
shall whether enrolled before or after the promul-
gation of this Ordinance,
anything contained in the said Act, be subject in
all vespects to military law, the officers as oflicers,

[Price one anna and three pies.]
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Indian Volunteer, [ORDINANCE 1v, 1914.]

and the non-commissioned officers and men as
soldiers, and the Army Act shall apply to them 44 & 45 Vit
accordmgly 58,

Resignation 3. Any non-commissioned officer or man of any
enrolled prior COTPs of volunteers who has been enrolled before
fopromulga- the promulgation of this Ordinance shall, whether
Ordinance.  ON actual military service or not, and notwith-
standing anything contained in section 13 of the
said Act, be entitled to quit such corps within one
month from the date of promulgation of this
Ordinance; and seven days previous notice in writ-
ing shall not be required in the case of non-commis-
sioned officers and men quitting a corps in accord-

ance with this section.

HARDINGE or PENSHURST,
Viceroy and Governor General.

CALCUTTA : PRINTED BY SUPDT. GOVI. PRINTING, INDIA, 8, HASTINGS STREET,




& 43 Viet,,
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2 & 25
Vict,, ¢. 67.

ORDINANCE No. V or 1914,

[0th September, 1914.]

An Ordinance to provide for the control of
persous entering British ludia, whether by
sea or land, in order to protect the State
from danger of anything prejudicial to its
safety, interests or tranquillity,

[Lublished in the Gazette of India Extraordinary of the 5th
September, 1914.]

VV HEREAS an emergency has arisen which makes
1t necessary to provide for the control of persons
entering British India, whether by sea or land, in
order to protect the State from danger of anything
prejudicial to its safety, interests or tranquillity :
Now, therefore, in exercise of the powers con-
ferred by section 23 of the Indian Councils Act,
1861, the Governor General is pleased to make and

promulgate the following Ordinance :—

1. (2) This Ordinance may be called the Ingress Short title
into India Ordinance, 1914. and exbent,

(2) Tt extends to the whole of British India in-
cluding British Baluchistan, the Sonthal Parganas,
the district of Angul, the Shan- States and the
Pargana of Spiti.

2. The Foreigners Ordinance, 1914, shall have Application
effect as if references therein to foreigners, included Ji m tare®
references also to persons not being foreigners as
therein defined, who enter British India, whether by
sea or land, after the commencement of this Ordin-

‘ance, subject to the following modifications,

namely :—

(1) The power to prohibit entry, conferred by the
said Ordinance, shall not be exercised.

[Price one anna and three pies.]




Ingress into India. [ORDINANCE v, 1914.]

(2) No power under the said Ordinance as appli-
ed by this Ordinance shall be exercised, unless the
authority exercising the same is satisfied that the
exercise theteof is desirable in order to protect
the State from the prosecution of some purpose pre-
judicial to its safety, interests or tranquillity.

(3) For the imprisonment provided by section 4
and section 5 (2) of the said Ordinance, the follow-
ing imprisonment shall be substituted, namely, in
section 4, one year, and in section 5 (2), one month.

Copstruction. 3. This Ordinance shall be construed with, and
deemed to be part of, the Foreigners Ordinance, 1914..

HARDINGE or PENSHURST,
Viceroy and Governor General.

CALCULTA @ PRINTED BY SUPDT. GOVT. PRINTING, INDIA, 8’.,HAVSATINGS STREET,




24 & 25
Vict,, ¢, 67,

[14th October, 1914.]

Ordinance to prohibit financial and other
dealings with any State at war with His
Majesty and to provide for the punishment
of persons contravening any Proclamation
or Order in Council of His Majesty the
King-Emperor, relating to trade, com-
mercial intercourse or other dealings with
His Majesty’s enemies,

[Published in the Gazette of India Eatraordinary of the
I14th October, 1914.] = -

WHEREAS an emergency has arisen which makes
it necessary to prohibit financial and other
dealings with any State at war with His Majesty
and to provide for the punishment of persons con-
travening the provisions of any Proclamation or
Order in Council of His Maiesty the King-Emperor,
for the time being in force, relating to trade, com-
mercial intercourse or other dealings with His
Majesty’s enemies;

Now, therefore, in exercise of the powers con-
ferred by section 23 of the Indian Councils Act,
1861, the Governor General is pleased to make and
promulgate the following Ordinance.

1. (z) This Ordinance may be called The
Commercial Intercourse with Enemies Ordinance,
1914.

:(2)(1 t extends to the whole of British India

- including ‘British Baluchistan, the Sonthal Parga-

[Price one ennag and nine pies.]
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Commercial Intercourse. |ORDINANCE VI
nas, the district of Angul, the Shan States and the
Pargana of Spiti and it applies also to—

(a) all British and Native Indian subjects of
His Majesty within the territories of any
Native Prince or Chief in India; and

(b) all servants of His Majesty whether British
subjects or not within the territories of
any Native Prince or Chief in India.

2. (1) During the continuance of a state of war
between Fis Majesty and any State it shall not be

other dealings lawful to contribute to, or participate in, or assist in

with hostile
State.

Penalty for
trading in
contraven-
tion of His’
Majesty’s
direction,

T oEe
_Provision
relating to
companies

and associa-
tions,

Certificate of
Secretary to
Government
to be -
conolusjve
evidence of
cerbain facts,

the floating of, any loan raised by or on behalf of the

Government of such State, or to advance money to, or

enter into any contract or dealings with, or other-

gise to ald, abet or assist the Government of such
tate.

(2) Any person contravening the provisions of this
section shall be punishable as it he had committed an

offence under section 121 of the Indian Penal Code. iKSOéOXLVo

3. During the continuance of a state of war
between His Majesty and any State, any person who
contravenes any of the provisions of any Proclama-
tion or Order in Council of His Majesty for the time
being in force, relating to trade, commercial inter-
course or other dealings with any subject of such
State, or any person residing, carrying on business or
being in the territories, colonies or dependencies of
such State, shall be punishable with imprisonment
for a term which may extend to three years or with

‘ fine or with both.

4. Where a company, association or body of in-
dividuals, whether incorporated or not, has done any
act which is an offence under this Ordinance, every
member or officer of such company, association or
body who is knowingly a party to such act, shall be
deemed to have committed such offence.

5. A certificate signed by a Secretary to the Gov-
ernment of India, or by any officer of Government
authorised in this behalf by the Governor General in
Council, certifying to the fact that on the date speci-
fied in such certificate any State was or was not at

2




1914.] Commercial Intercourse.
war with His Majesty, shall be conclusive evidence
of such fact:

6. Nothing in this Ordinance shall be deemed to Saving.
prohibit anything done by command of, or under
license granted by or under the authority of His
Majesty or the Governor General.

7. (2) No Court shall proceed to the trial of any rrial of
offence under this Ordinance unless upon complaint °fenees
made by order of, or under the authority of the
Governor General in Council, the Local Government,
or some officer empowered by the Governor General
in Council in this behalf.

(2) No Court inferior to a Court of Session shall
try any offence punishable under section 2, and no
Court inferior to that of a Presidency Magistrate or
Magistrate of the first class shall try any offence
punishable under section 8.

HARDINGE OF PENSHURST,
Viceroy and Governor General.
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ORDINANCE No. VII oF 1914

[14th October, 1914.]

An Ordinance to amend the Foreigners
Ordinance, 1914,

[Published in the Gazette of India Extraordinary of the
14ith October, 1914.]

HEREAS an emergency has arisen which makes

1t necessary to amend the Foreigners Ordi-

Now, therefore, in exercise of the powers con-

04 & 25 Vier,, Lerred by section 23 of the Indian Councils Act,

o. 67. 71861, the Governor General is pleased to make and
promulgate the following Ordinance.

1. This Ordinance may be called the Foreigners snort titte,
(Amendment) Ordinance, 1914.

2. In section 3, sub-section (2), of the Foreigners smendment

mrof1e14 Ordinance, 1914, hereinafter called * the said Ordi- ¢f section 3,

. . Foreigne
nance,” the following amendments shail be made, oriiranes,
namely— 1914,

(a) in clause (b), the word “and” where it
oceurs for the second time shall be
omitted ; : ;

(b) after clause (c), the following shall be added,
namely :—

. “and

(d) that foreigners residing or being in British
India, shall be prohibited from carrying
on trade or business or from dealing with
any property, moveable or immoveable, or
shall only carry on trade or business, sub-
ject to such conditions and restrictions

- [Price one anna and three pies.]
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Foreigners (Amendment). [ORDINANCE viI, 1914.]

as the Governor (ieneral in Council may
impose or shall deal with any such pro-
perty in such manner as the Governor
General in Council may direct.”

3. After section 3 of the said Ordinance the fol-
lowing section shall be inserted, namely—

“3A. The power conferred by section 3 may be
exercised, so far as the same may be
applicable, in respect of any company or
association, or body of - individuals,
whether incorporated or not, of which
any member or officer is a foreigner and
which has an office, agency or place of
business in British India.”

4. (1) Section 4 of the said Ordinance shall be
renumbered section 4, sub-section (Z), and in the said
sub-section as renumbered, for the word “ foreigner ”
the word “ person ” shall be substituted.

(2) After section 4 (7) as renumbered, the follow-
ing sub-section shall be added, namely :—

“ (2) Where a company, association, or body of
individuals has done any act which is an
offence under sub-section (), every mem-
ber or officer of such company, association
or body who is knowingly a party to such
act, shall be deemed to have committed

- an offence under the said sub-section.”

HARDINGE OF PENSHURST,
Viceroy and Governor General.

CALOUTTA : PRINTED BY SUPDI. GOVT. PRINTING, INDIA, 8, HASTINGS STREET.
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ORDINANCE No. VIII or 1914.

[Z4th November, 1914.]

An Ordinance further to amend the Foreigners
Ordinance, 1914.

[Published in the Gazette of India Extraordinary of the
14th November, 1914.]]

HEREAS an emergency has arisen which
makes it necessary further to amend the
Foreigners Ordinance, 1914.

Now therefore, in exercise of powers conferred

24 & 25 Viot, by section 23 of the Indian Councils Act, 1861, the

111 of 1014,
V11 of 1014,

Governor General is pleased to make and promulgate
the following Ordinance :—

1. This Ordinance may be called the Foreigners snors titie.
(Further Amendment) Ordinance, 1914.

2. In section 3A of the Foreigners Ordinance, Amendment,
1914, as amended by the Foreigners (Amendment) ottho
Ordinance, 1914, after the word “ foreigner ” the Forignors

fo]lowmg words shall be inserted, namely :— [rdinance,

‘or of which a foreigner was, on the 8rd day of
August, 1914, a member or officer.”

HARDINGE OF PENSHURST,
Viceroy and Governor General.

[Price one anna.]

CALCUTTA : PRINTED BY SUPDT. GOVT. PRINTING, INDIA, 8, HASTINGS STREET.







of Commerce Ordinance, 1914.

ORDINANCE No. IX or 1914.

[30th November, 1914.]

An Ordinance to provide power to obtain
information as to stocks of articles of
commerce and to enable possession to be
taken of stocks of articles of commerce
unreasonably withheld from the market.

[Published in the Gazette of India Extraordinary of the
30th November, 1914.]
V HEREAS an emergency has arisen which makes
1t necessary to provide power to obtain inform-
ation as to stocks of articles of commerce and to
enable possession to be taken of stocks of articles of
commerce unreasonably withheld from the market.

Now therefore, in exercise of the power conferred -

by section 23 of the Indian Councils Act, 1861, the

Governor General is pleased to make and promul-
gate the following Ordinance.

I, (1) This Ordinance may be called the Article: Short title
¥ and extent.

(2) Tt extends to the whole of British India

including British Baluchistan, the Sonthal Par-
ganas and the District of Angul.

2. In this Ordinance unless there is anything Definitions.
repugnhant in the subject or context,

3

(@) “ owner ” in relation to any article of com-
merce includes any person who as agent
or otherwise has power to sell the article;

(b) < prescribed ” means prescribed by rules
made under this Ordinance.

3. (7) The Governor General in Council, as re- fowez to oall
\ or returns

gards the whole or any part of British India, and of aricles of

1 comimerce,

[Pm'ce two annas and three ples. |
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each Local Government, as regards the whole or any
part of the province, may, by general or special
order, require any person or class of persons to
make a return, giving such particulars as may be
required in the order, of any article of commerce of
which he or any person belonging to such class is
the owner, and to.submit such return to such autho-
rity, within such time, as may be specified in the
order. -

(2) The Governor General in Council, or the
Local Government, may, for the purpose of testing
the accuracy of any return made 1n accordance with
the provisions of sub-section (7), or of obtaining in-
formation in case of a failure to make a return,
empower, by general or special order, any person
to enter and search any place in which such person
has reason to believe that there are kept or stored
any articles which have been or were required to be
included in the return and of which the person
making or required to make the return is or was
the owner, and a person so empowered may take such
measures as he thinks necessary for testing the ac-
curacy of the return or for obtaining such informa-
tion.

4. No individual return or part of a return
made, and no information obtained, in accordance
with the provisions of section 3 shall be published or
disclosed except for the purposes of a prosecution
under this Ordinance.

5. Whoever—

(@) intentionally omits to make a return when
so required by.an order under section 3;
or

(b) makes or causes to be made any return
which he knows or believes to be false or
does not believe to be true; or

(¢) obstructs or impedes any person empowered .
under section 3, sub-section (2), in the
exercise of any of his powers under that
sub-section; or
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Articles of Commerce.

(d) refuses to answer or gives an answer which - |
he knows or believes to be false or does
not believe to be true to any question
necessary for obtaining the information
required to be furnished under this
Ordinance,

shall be punishable with imprisonment of either
description for a term which may extend to six
months, or with fine which may extend to rupees one
thousand, or with both.

6. (1) If the Governor General in Council or the Power to @
Local Government is of opinion that any article of Cetiolo of
commerce is being unreasonably withheld from the commerce is
market, the Governor General in Council or the “Sorsonably
Local Government may, by notification in the from the
Gazette of India or the Jocal official Gazette, as the ™

case may be, make a declaration to that effect.

(2) The power conferred by sub-section (7) may
be exercised in respect of any article of commerce
generally or any class of such article or any parti-
cular supplies thereof and may be exercised by the
Governor General in Council in respect of the whole
or any part of British India and by the Local Gov-
ernment in respect of the whole or any part of the
province.

(3) Nothing in this Ordinance shall be construed
as preventmg the authorities mentioned in this
section from exercising the power conferred thereby
without having first obtained or endeavoured to
obtain returns under this Ordinance.

7. On the issue of a notification under section 6, Power to
any person empowered by the Governor General in i ot sterks

Council or by the Local Government, by general or of article
special order in that behalf, may take possession of unreasonably
any supplies of the article so notified which may be

found within any area to which such notification

extends, on paying the owner such compensation as

may be determined by agreement between the person

so empowered and the owner of such supplies or, in

default of agreement, on payment or tender of pay-

ment of such compensation as the person so
empowered considers reasonable.

9

o
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8. (7) If the owner ol any supplies taken pos-
session of in accordance with the provisions of sec-
tion 7 is dissatisfied with the compensation paid or
tendered to him in default of agreement, such owner,
notwithstanding the fact that he may have accepted
payment, may, within fourteen days from the date
of such payment or tender of payment or within
such longer period as may be prescribed, appeal to
the prescribed authority.

(2) The prescribed authority shall consist of at
least three persons, one of whom at least shall have
commercial experience.

(8) The prescribed authority in deciding the
appeal shall have regard to all the circumstances of
the case, and may either enhance or reduce the com-
pensation determined as reasonable by the person
taking possession of the supplies. If such authority
enhances the compensation any sum due in accord-
ance with the award shall be paid to the owner of
the supplies. If such anthority reduces the compen-
sation any excess which the owner of the supplies
has received shall be recoverable from such owner
as if it were an arrear of land revenue.

9. (1) The Governor General in Council or the

Local Government may make rules for the purpose

of carrying into effect the provisions of this Ordi-
nance.

(2) In particular and without prejudice to the
generality of the foregoing power such rules may
provide for—

(@) the forms in which any return required by
thig Ordinance shall be submitted;

(b) subject to the provisions of 'section 8, sub-
section (2), the constitution of an author-
ity for the hearing of appeals under
section 8, and the procedure to be
followed by such authority and by
persons appealing to such authority;
and

(¢) any other purpose ancillary to this Ordi-
nance.
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(3) All rules made under this section shall have
effect as if enacted in this Ordinance.

10. No Court shall call into question any order Barring of
or award made under this Ordinance; and no suit, Jarisdiotion

urts.

prosecution or other legal proceedlng shall lie
against any person for anything which is, in good
faith, done or intended to be done under this Ordi-
nance.

HARDINGE OF PENSHURST,
Viceroy and Governor General.
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ORDINANCE No. I oF 1915.

[16th Janvary, 1915.]

An Ordinance further to amend the Indian
Paper Currency Act, 1910.

[(Published in the GQazette of India Extraordinary of the 16th
January, 1915.]

HEREAS an emergency has arisen which makes
it necessary further to amend the Indian Paper
moti910. Currency Act, 1910 ; ‘
Now, therefore, in exercise of the power conferred
24 & 26 by section 23 of the Indian Councils Act, 1861, the
Viet, - 6% Governor General is pleased to make and promulgate
. the following Ordinance :—
1. This Ordinance may be called the Indian Shost title.
Paper Currency Amendment Ordinance, 1915. |
9. In section 22 of the Indian Paper Currency &“;ﬁ;‘g’;‘f“;z
ITof1910. = Act, 1910, for the words “ome hundred and forty ActIrof
millions * the words “two hundred millions® shall 91
be substituted.

HARDINGE OF PENSHURST,
Viceroy and Governor General:

CALCUTTIA : PRINTED BY SUPDT. GOYT. PRINTING, INDIA, é, HASTINGS STREET.
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VI of 1911.

ORDINANCE No. II or 1915,

[6th May, 19757

An Ordinance to provide for the special pro-

setion in respect of civil and revenue
igation of Indian solaiers serving under
war conditions.

" [Published in the Gazette of India Extraordinary of the

5th May, 1915.]

WHEREAS an emergency has arisen which
renders it necessary to provide for the special
protection in respect of civil and revenue litigation
of Indian soldiers serving under war conditions.

Now, therefore, in exercisc of the power confer-
red by section 23 of the Indiau Councils Act, 1861,
the Governor General is pleased to make and pro-
mnlgate the following Ordinance : —

"ORDINANCE No. IT or 1915.

1. (1) This Ordinance may be called the Indian Shé)rt titlo
Soldiers (Litigation) Ordinance, 1915. and oxtent-

(2) It extends to the whole of British India, in-
cluding British Baluchistan.

2. In this Ordinance, “ Indian soldier ” means Definitions.
any person subject to the Indian Army Act, 1911,

“ prescribed ’ means prescribed by rules made
under this Ordinance,

“ proceeding ” includes suit and appeal,

“serving under war conditions ” means serving
out of India or serving in India when such service

’ 1

[Price one anna and mine pies.]
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. Indian Soldiers (Litigation). [ORDINANCE I

has been declared by notification of the Governor
General in Council in the Gazette of India to be
service under war conditions.

3. If any person presenting any plaint, appli-
cation or appeal to any Civil or Revenne Court has
reason to believe that any adverse party is an Indian
soldier who is serving under war conditions, he shall
state the fact in his plaint, appeal or application.

4. If any Civil or Revenue Court has reason to
believe that any party to any proceeding pending be-
fore such Court is an Indian soldier who is serving
under war conditions and that such soldier is not
represented in the proceeding by any person duly
authorized to appear, plead, or act on his behalf,
such Court shall give notice thereof in the pre-
scribed manner to the prescribed authority.

5. On receipt of a notice under section 4, the.
prescribed authority may, if it is of opinion that a
postponement of the proceeding as against such
soldier is necessary in the interests of justice,
certify the fact in the prescribed manner to the
Court in which the proceeding is pending and
thereupon such Court shall postpone the proceed-

- ing as against such soldier for the vrescribed period
- or, if no period has been prescribed, for such period

as it thinks fit.-

6. If, after the issue of a notice under section 4,
the prescribed authority either certifies that such
postponement is not necessary or fails to certify, in
the case of a soldier resident in the district in which
the Court is situate within two months, or in any
other case within three months from the date of the
issue of the notice under section 4, that such post-
ponement, is necessary, the Court may, if it thinks
fit, continue the proceeding.

7. If the Collector has reason to believe that any
Indian soldier who ordinarily resides, or who has
property, in his district and is serving under war
conditions. is a party to any proceedine pending he-
fore any Civil or Revenue Court and that such sol-
dier is not represented in such proceeding by any
nerson duly authorized to appear, plead, and act in
his behalf, the Collector may, if he is of opinion

<
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that a postponement of the proceeding as against
such soldier is necessary in the interests of justice,
certify the fact in the prescribed manner to such
Court, and if the Court is satisfied that such Indian
soldier is not so represented, the Court shall post-
pone the proceeding as against such soldier in the
manner provided in section 5.
Power to set

8. (1) In any proceeding before a Civil or .43 secorees
Revenue Court in which a decree or order has been and orders
passed against any Indian soldier whilst such sol- Eg:fﬁgtan
dier was serving under war conditions, such soldier Indian

soldier
may apply to the Court which passed the same for i ying
an order to set it aside; and if he satisfies the Court under war
that default after the commencemert of this Ordi- ©"@or™
nance has been made in complying with the provi-
sions of sections 3 or 4, the Court shall, or, in any
other case if the interests of justice require such a
course, the Court subject to such conditions (if any)
as it thinks fit to impose, may, make an order setting
aside the decree or order as against such soldier :

Provided, ﬁrstlv, that any such apvlication is
made within three months from the date on which
such soldier ceased to serve under war conditions;
secondly, that no decree or order shall be set aside .
on any such application unless notice thereof has -
been served on the opnosﬁe party: and thirdlv. that
when the decree or order is of such a nature that it
cannot be set aside as against such soldier only, it

may be set aside as against all or any of the parties
against whom it has been made.

(2) The provisions of section 5 of the Indian
Limitation Act, 1908, shall apply to applications
under this section.

(3) Where an order is made in the exercise of
the power conferred by sub-section (1) the Court
shall continue the proceeding.

9. Tf any Civil or Revenue Court is in doubt 52y of

whether any Indian soldier is or was at any parti- Revenue
cular time serving under war conditions, such Court Sg;‘;&;ﬁ vefer
may refer the pomt for the decision of the prescrib- whether
ed authority and the certificate of such authority Soyiee was
ghall be conclusive evidence on the point. conditions
or not.
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|

10. The Local Government, after consulting the
High Court, may, by notification in the local official
gazette, make rules—

(a) prescribing the manner and form in which
any notice or certificate nnder this Ordi-
nance shall be given and the authorities
to whom such notices shall be given and
by whom the powers under this Ordi-
nance shall be exercised,

(b) the period for which proceedings or any
class of proceeding shall be suspended
under this Ordinance, and

(¢) generally providing for any matters .inci-
dental to the purposes of this Ordinance.

L

11. In computing the period of limitation nre-
scribed bv the Indian Limitation Act, 1908, or any
other law for the time being in force for any suit,
appeal or abolication to any Civil or Revenue Court
in which the plaintiff, appellant or applicant is an
Indian soldier, the time during which such soldier
has been serving under war conditions, since the
4th of August, 1914, shall be excluded.

HARDINGE OF PENSHURST,
Viceroy and Governor-General.

A
=
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ORDINANCE No. TII o 1915.

[10th November, 1915.]

An Ordinance to extend the powers conferred
by the Defence of India (Criminal Law
Amendment) Act, 1915.

[ Published in the Gazette of India Batraordinary of the 10tk
November, 1915.] '

WHEREAS an emergency has arisen which makes

it necessary to extend the powers conferred by
the Defence of India (Criminal Law Amendment)
Act, 1915

Now, therefore, in the exercise of the powers.

24 & 25 Viet., conferred by section 23 of the Indian Councils Act,

c. 67,

IV of 1916.

1861, the Governor General is pleased to make and
promulgate the following Ordinance :—

1. (1) This Ordinance may be called the Defence short title
of India Ordinance, 1915. ~ and extent.

(2) Tt extends to the whole of British India,
including British Baluchistan, the Sonthal Parganas
and the district of Angul. -

9. Section 2 of the Defence of India (Criminal Extension of
TLaw Amendment) Act, 1915, shall be construed as if D e in
after clause (1) of sub-section (), the following clauses ection & of
were inserted, namely :(— At IV of

“ (m) to require that there shall be placed, at the
disposal of the Governor Gemeral in Council, the
whole or any part of the output of any factory,
workshop, mine or other industrial concern for the
manufacture, preparation or extraction of any article
or thing which, in his opinion, can be utilised in the
prosecution of the present war,

(n) lo take possession of, and use for the purpose
of the Governor General in Council, any such factory,

1
A

1
[ Price one anna and three pies. ]




Defeuce of India. [ORDINANCE ITY OF 1915.]

workshop, mine or industrial concern or any appur-
tenances or plant thereof,

(0) to require any work in any such factory,
worksbop, mine or industrial concern to be done in
accordance with the directions of the Governox
General,

(p) to regulate or restrict the carrying out of
work In any such factory, workshop, mine or indus-
trial concern, or to remove the plant therefrom with
the object of increasing the output of any other such
factory, workshop, mine or industrial concern,

(g9) to provide for any other action which may
be necessary to regulate the possession, or to facilitate
the collection, manufacture, preparation or estraction
of any article or thing, which can, in the opinion of
the Governor General in Council, be utilised in the
prosecution of the present war, and

() to regulate the sailings of British steamers

from any port in British India, and to reserve, for

the use of the Governor General in Counecil, all or
any accommodation of whatever kind for the carriage
of persons, animals or goods on any such steameors.”

HARDINGE or PENSHURST,
Viceroy and Governor General.

2
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ORDINANCE No. I or 1916.

[11th January, 1916.]

An Ordinance to amend temporarily the
Indian Paper Currency Act, 1910.

[Published in the Gazette of India Eatraordinary of the
17th January, 1916.]

'\/V HEREAS an emergency has arisen which
'Y renders it necessary further to amend, tem-
mot1010. porarily, the Indian Paper Currency Act, 1910;

Now, therefore, in exercise of the power con-

5 &6 Geo. V, ferred by section 72 of the Government of India

& 6L Act, 1915, the Governor General 1s pleased to make
and promulgate the following Ordinance :-—

ORDINANCE No. T or 1916,

1. This Ordinance .may be called the Indian Shos titl.
Paper Currency (Amendment) Ordinance, 1916.

11 of 1910. 2. Section 22 of the Indian Paper Currency Act, Amendment
1910 (hereinafter called the said Act), shall be con- of feovion 2
strued as if for the words “ forty millions” in the Paper
proviso to that section, the words “ one hundred ey 4ot

millions ” were substituted.

3. Notwithstanding anything to the contrary in Power to
the said Act, any securities created by the Govern- louce
ment of India and issued to the Head Commissioner created by
of Paper Currency shall, for the purposes of the Syeament
said Act, be deemed to be securities purchased by weserve
the Governor General in Council, and the market- provided for

. L. . by said Act.
price, on the day such securities are issued to the

[Price one anna and three pies.]
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Indian Paper Currency (A mendment). [ORD. 1, 1916.]

Head Commissioner of Paper Currency, of similar
securities shall be deemed to be the price at which
the securities so created were purchased; and all
references to securities so purchased wherever occur-
ring in the said Act shall be deemed also to refer to
securities so created, and all references to sums ex-
pended in such purchases or to prices paid therefor
shall be deemed, in the case of securities so created,
to refer to such market-price, and the said Act shall
be construed accordingly.

HARDINGE OF PENSHURST,
Viceroy and Governor General.

Fa¥! TS - - . - T
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-ORDINANCE No. II or 1916.

[19th January, 1916.]

An Ordinance to take power to prevent the
clearance for home consumption, whether
from a ship or from a warehouse, of duti-
able goods, the demand for which is
excessive having regard to the ordinary
course of such transactions, and to take
power to limit or restrict the clearance or
removal of salt from salt works.

[Published in the Gazette of India Eaxtraordinary of the
19th January, 1916.]

WHEREAS an emergency has arisen which makes

it necessary to take power to prevent the clear-
ance for home consumption, whether from a ship or
from a warehouse, of dutiable goods, the demand for
which is excessive having regard to the ordinary
course of such transactions, and to take power to
limit or restrict the clearance or removal of salt from
salt works; '

Now, therefore, in exercise of the power con-

5& 6 Geo. v, ferred by section 72 of the Government of India Act,

c. 61.

1915, the Governor General is pleased to make and
promulgate the following Ordinance :—

ORDINANCE No. IT or 1916.

1. This Ordinance may be called the Dutiable short tiste.

Goods and Salt Ordinance, 1916.

2. All words and expressions used in section 3 Defnitions.

of this Ordinance, and defined in the Sea Customs

vimof 1878, Act, 1878, shall be deemed to have the meanings

respectively attributed to them by that Act.

[Price one anna and three pies.]
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“ Salt work ” means any place where salt is kept
and issued subject to the control of Government.

3. If, in the opinion of the Governor General in
Council, such a course is desirable in the public
interest, the Governor General in Council may,
notwithstanding anything to the contrary in the

Sea Customs Act, 1878, or any other law for the time VIIIof 187%

being in force, by order in writing, authorize Chief
Customs Officers or any Chief Customs Officer to
refuse to allow clearance for home consumption,
whether from a ship or from a warehouse, on pay-
ment of duty of any dutiable goods, where, in the
opinion of the Chief Customs Officer, the demand
for clearance of such goods is excessive having
regard to the ordinary course of such transactions.

4. The Governor General in Council may, in like
circumstances to those referred to in section 3, and
notwithstanding anyfhing to the contrary in any
Act relating to salt revenue or any other law for the
time being in force, by order in writing, authorize
any person having control, on behalf of Govern-
ment, over salt works, to limit or restrict in such way
as such person thinks fit, the clearance or removal
of salt therefrom, notwithstanding that all sums due
or leviable in respect of such salt have been paid.

5. No Court shall call into question any order
made under this Ordinance, and no suit, prosecution
or other legal proceeding shall lie against any
person for anything which is in good faith done, or
intended to be done, under this Ordinance or any
order made thereunder.

HARDINGE OF PENSHURST,
Viceroy and Governor General.

2 i
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IV of 1915.

ORDINANCE No. TIT oF 1916.

[26th January, 1916.]

An Ordinance to provide for the trial by
court-martial of foreigners for - offences
against the Defence of India Rules.

[Publzshed wn the Gazette of India Eaxtraordinary of the
26th January, 1916.]

V’ HEREAS an emergency has arisen which makes

it necessary to provide for the trial by court-
martial of foreigners for offences a,ga,lnst the
Defence of India Rules;

Now, therefore, in exercise of the power con-
ferred by section 72 of the Government of India -

5 & 6 Geo. v, Act, 1915, the Governor General is pleased to make

and promulgate the following Ordinance :—

ORDINANCE No. I1I oF 1916.

1. This Ordinance may be called the Foreigners snors title.

(Tnal by Court-martial) Ordinance, 1916.
2. In this Ordinance—

(@) “ British subject” has the same meaning as Definitions.
4& 5 Geo. V, in section 27 of the British Nationality and Status

of Aliens Act, 1914 :

Provided that any person who holds a certificate
of naturalization as a British subject granted under
any Act of the Governor General in Couneil for-the
time being in force shall, for the purposes of this
Ordinance, be deemed to be a British subject.

(b) “ Defence of India Rules ” means any rules
for the time being in force made under section 2 of

the Defence of India (Crlmu al Law Amendment)
Act, 1915.

[Price one anna and three pies.]
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(c) “ Foreigner ” means any person who is not a
British subject.

3. (7) The Governor General in Council may,
by order in writing, direct that a foreigner accused
of anything which is an offence in virtue of the
Defence of India Rules shall be tried by court-
martial.

(2) An order made under sub-section (1) may be
made in respect of all foreigners or any particular
foreigner or any class of foreigners, and in respect
of all offences against the said rules or any parti-
cular offence or any class of offences.

(3) An order made under sub-section (I) may be
made in respect of, or include, any foreigner so
accused whether such offence was committed before
or after the commencement of this Ordinance.

4. When an order under section 3 has been made
in respect of, or includes any foreigner, such
foreigner, when so accused, may be taken into mili-
tary custody, and shall, if he is already in other
custody, be handed over to military custody, and
shall be proceeded against and dealt with as if he
was a person subject to military law in accordance
with the Army Act, and as if the offence of which 44 & 45 Viet,,
he is accused was an offence against military law;e 58 s .
and may, on conviction, be sentenced to, and shall
be liable to suffer, any punishment assigned by the
Defence of India Rules for the offence of which he
1s found guilty.
5. The trial and all matters precedent thereto
and attendant thereon shall be held and carried out
in accordance with the provisions of the Army Act 44 ¢ 45 viot.,
and the rules for the time being in force thereunder : c. 58.

Provided that the Governor General in Council
may, by general or special order, modify, in such
way as he may direct, any of the said provisions.

HARDINGE OF PENSHURST,
Viceroy and Governor General.

2 ————— —_— ——
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ORDINANCE No. IV or 1916.

[14th June, 1916.]

An Ordinance to provide further power to
prohibit or restrict the import and export
of goods to and from British India,

[Published in the Gazetie of India Extraordinary of the
14th June, 1916.]

HEREAS an emergency has arisen which ren-

ders it necessary to provide further power to
prohibit or restrict the import and export of goods
to and from British India;

Now, therefore, in exercise of the power con-

566 Geo. V ferred by section 72 of the Government of India Act,
oL 71915, the Governor General is pleased to make and
promulgate the following Ordinance :— :

ORDINANCE No. IV or 1916.
1. (7) This Ordinance may be called the Tmport Short title

and Export of Goods Ordinance, 19186. and extent.
(2) Tt extends to the whole of British India.
2. In this Ordinance— ‘ Definitions,

“export ” means the taking by sea or land out
of British India;

“ import ” means the bringing by sea or land
into British India.

3. The Governor General in Council may, by Pover to
notification in the Gazette of India, prohibit or Prgmn® °r
restrict in any way he may specify in such notifica- import or
tion, the import or export of all or any goods or any ;‘;gg;ﬂggm
class of goods from or to any country or place, or orteany
from or to any person or class of persons, ;‘f:ﬁ‘ﬁ,.fhy
person or
class of

[Price one anna and three pies.) persons.
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4. Where, by a notification issued under section
3, the import or export of any goods is prohibited
or restricted, such goods shall be deemed to be goods
of which the import or export has been prohibited
or restricted under section 19 of the Sea Customs
Act, 1878, and the provisions of the said Act shall
have effect accordingly :

' Provided that, in any proceedings for the adjudi-
cation of confiscation of any goods to which the pro-
visions of any notification under this Ordinance is
alleged to apply, the goods shall be deemed to be
goods of which the import or export has been so
prohibited or restricted, as the case may be, unless
the contrary is proved.

5. (1) Where any bond has been executed for
the due performance of any condition imposed in
the exercise or by virtue of the power of restriction
conferred by section 3, the officer in whose favour
the bond has been executed or his suceessor in office
may, if he is satisfied that such bond has been for-
feited, call upon the person bound thereby to pay
the penalty to show cause why it should not be paid
by him.

(2) If, in the opinion of such officer, sufficient
cause is not shown and the penalty is not paid, he
may, in addition to all other legal remedies, proceed
to recover the same as if it were an arrear of land-
revenue, and shall, for that purpose, have all the
powers conferred upon the Collector by any enact-
ment relating to land-revenue for the time being in

force in any part of the province in which the bond

- Certain
notifications
under the
Sea Customs
Act, 1878, to
be decmed to
be issued
under this
Ordinance.

was executed.

6. All notifications under section 19 of the Sea
Customs Aet, 1878, issued after the 8rd of August,
1914, and in force at the commencement of this Ordi-
nance, shall be deemed to have been issued under the
provisions of section 3, and any action taken after
the said date which, if this Ordinance had been in

force, could have been validly taken, is hereby vali-
dated.

CHELMSFORD,

Viceroy and Governor General.
2 .
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ORDINANCE No. V or 1916.

[27th June, 1916.]

An Ordinance to prohibit or control trading

by hostile foreigners and hostile firms
and for other purposes.

LPubh’shea’, in the Gazette of India Eatraordinary of the.

27th June, 1916.] '

HEREAS an emergency has arisen which makes

it necessary to take powers further to prohiibit

or control trading by hostile foreigners and hostile
firms and for other purposes;

Now, therefore, in exercise of the power conferred
by section 72 of the Government of India Act, 1915,
the Governor General is pleased to make and pro-
mulgate the following Ordinance :—

ORDINANCE No. V or 1916.

1. This Ordinance may be called the Enemy shor title.

Trading Ordinance, 1916.
2. In this Ordinance—,

“ Company ” means any company, firm or associa-
tion, or body of individuals whether incorporated or
not; .

“ Hostile foreigner ” means a subject of a State
for the time being at war with His Majesty, and
includes any company constituted according to the
laws of such State, and the rulef or government of
any such State; and

“ Hostile firm ” means any of the following,
namely :—

(a) any hostile foreigner who has, or at any date
subsequent to the 8rd day of August,
1914 had, an office; agency or place of
business in British India;

. . . . -
[Price annas two and nine pies. )
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(b) any company of which any member or officer
is a hostile foreigner, or of which a hos-
tile foreigner was a member or officer on
the 3rd day of August, 1914, and which
has or has had since that date an office,
agency or place of business in British
India;

(c) any person, or company who or which has,
at any time since the 3rd day of August,
1914, carried on business in British
India, and whose business is, or was, in
the opinion of the Governor General in
Council, either by reason of its nature or
of the persons who carry or carried it on,
or for any other csuse whatsoever, carried
on either under the control whether direct
or indirect of any hostile foreigner, or
carried on wholly or mainly for the bene-
fit of hostile foreigners generally, or any
class of hostile foreigners or any indivi-
dual hostile foreigner.

3. (1) The Governor General in Council may, by
general or special order, appoint Inspectors for the
purpose of determining whether any business is or
was carried on by a hostile firm within the meaning
of this Ordinance.

(2) The Inspector may summon before him any
person whom he believes to be capable of giving

information concerning the trade, dealings, affairs

or property of such business, and of the antecedents
and nationality of those by whom it is or was carried
on or controlled.

(8) The Inspector may examine such person on
oath concerning the same, and may reduce his
answers to writing, and require him to sign them.

(4) The Inspector may require such person to
produce any documents in his custody or power in
any way relating to such business or to the persons
by whom it is or was carried on or controlled.

(56) If any person so summoned refuses to come
before the Inspector at the time appointed, the
2
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Tnspector may cause him to be apprehended and
brought before him for examination.

(6) If any person refuses to answer any question
or to produce any document, which under this section
the Tnspector is empowered to ask or require produc-
tion of, such person shall be punishable with
imprisonment which may extend to six months, or
with fine which may extend to one thousand rupees,
or with both.

4. (1) The Governor General in Council may Power to

make an order either—

(@) prohibiting any hostile firm from carrying hostite

on business except for the purposes and
subject to the conditions, if any, specified
in the order; or

(b) requiring the business of such firm to be
wound up; and may in any case, where he
has made an order prohibiting or limit-
ing the carrying on of the business, at
any time, if he thinks it expedient, sub-
stitute for that order an order requiring
the business to be wound up.

(2) Every order made under sub-section (7) shall
be published by notification in the Gazette of India.

(3) If any person contravenes the provisions of
any order made under this section, he shall be
punishable with imprisonment  which may extend:
to one year, and shall also be liable to fine.

(4) An order made under this section shall con-
tinue in force, notwithstanding the termination of
the present war, until determined by order of the
Governor General in Council.

5. (1) Where the Governor General in Council X‘r’éﬁfinéup

makes an order under this Ordinance requiring a
business to be wound up, the order shall, on notifica-
tion in the Gazette of India, have effect as if it were
a winding up order made by a Court under the
Indian Companies Act, 1913, and the provisions of
that Act relating to winding up by the Court and
the rules made thereunder subject to such excep-

-
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tions, restrictions, extensions, modifications and
adaptations as the Governor General in Council may,
by general or special order, prescribe, or such other
rules as may be prescribed by him, shall apply to the
winding up of the business :

Provided that, for the purposes of any winding
up order under this Ordinance, all powers exercls-
able by the Court under the said Act shall be exer-
cisable by the Governor General in Council or by
such other authority as he may appoint either gen-
erally or specially in that behalf :

Provided also that the assets of the business and
any money resulting from the realization of any
part thereof shall be dealt with in accordance with
such rules as the Governor General in Council may
make in that behalf.

(2) Where an order has been made under this
Ordinance directing the winding up of the business
of a hostile firm, the hostile firm shall not, nor shall
any other person, commence or initiate, whilst that
order remains in force, any other proceedings of a
like nature or calculated in any way to interfere
with the carrying out of such order.

6. Where it appears to the Governor General
in Council that a contract entered into before or
during the war, or a transfer of property, moveable
or immoveable, made during the war, with or by a
hostile foreigner or a hostile firm is injurious to the
public interest, or was made with the object of evad-
1ng any provision of the law, the Governor General
in Council may by order cancel or determine such
contract, either unlconditionally or upon such condi-
tions as he thinks fit, or declare such transfer to be
void either in whole or in part, or may impose such
conditions on the transferee as he thinks fit.

7. (1) The Governor General in Council, in any
case where it appears to him to be expedient to do so,
may by order vest in any Custodian appointed under
the Enemy Trading Act, 1915, any property, move-
able or immoveable, belonging to or managed or held
whether in trust or otherwise, for, or on hehalf of, a
hostile foreigner, a hostile firm, or any person or
4 _
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company residing in, or carrying on business in the
dominions of, a State at war with Iis Majesty, ov
the right to transfer that property, and may by any
such order or any subsequent order confer on the
Custodian such powers of selling, managing and
otherwise dealing with the property as to the
Governor General in Council may seem proper.

(2) A vesting order under this section shall, not-
withstanding the provisions of any other law to the
contrary, be sufficient to vest in the Custodian any
property or the right to transfer any property as
provided by the order without the necessity of any
turther document.

(8) Where, in the exercise of the powers conferred
on him by the Governor General in Council, the Cus-
todian proposes to sell any shares or stock forming
part of the capital of any company or any securities
1ssued by the company in respect of which a vesting
order under this Ordinance has been made, the
company may, with the consent of the Governor
General in Council, purchase the shares, stock or
securities, notwithstanding anything to the contrary
in any law or in any regulation of the company, and
any shares, stock or securities so purchased may,
from time to time, be re-issued by the company.

(4) The transfer by the Custodian of any pro-
perty shall be conclusive evidence in favour of the
transferee and of the Custodian that the require-
ments of this section have been complied with.

(6) All property vested in the Custodian under
this section and the proceeds of the sale of, or money
arising from, any such property, shall be dealt with
by him in accordance with such directions as he may
receive from the Governor General in Council; and
no such property or money shall be liable to be
attached or otherwise taken in execution.

8. Where a vesting order has been made under vyyaity of
this Ordinance as respects any property belonging vesting

to, or held or managed for, or on behalf of, a person
who appeared to the Governor General in Council
to be a person to whom the provisions of section 7
were applicable, the order shall not, nor shall any

5
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proceedings thereunder or in consequence thereof,
be invalidated or affected by reason only of such
person having, prior to the date of the order,
died or ceased to be a person to whom the said
provisions were applicable, or subsequently dying
or ceasing to be such a person or by reason of its
being subsequently ascertained that he was not
such a person, as the case may be.

9. Where.the Custodian executes a transfer of
any shares, stock or securities which he is empowered
to transfer by a vesting order made under this Ordi-
nance, the company in whose books the shares, stock
or securities are registered shall, upon the receipt
of the transfer so executed by the Custodian, and
upon being required by him so to do, register the
shares, stock or securities in the name of the Cus-
todian or other transferee, notwithstanding any
regulation or stipulafion of the company, and not-
withstanding that the Custodian is not in possession
of the certificate, scrip or other document of title
relating .to the shares, stock or securities trans-
ferred; but such registration shall be without pre-
judice to any lien or charge in favour of the com-
pany or to any other lien or charge of which the
Custodian has express notice.

10. (1) The Governor General in Council may
make rules for all or any of the following purposes,

namely :—

(@) providing for the distribution or disposal
of any assets, or any money resulting
from the realization of any part thereof,
of any business in respect of which a
winding up order has been made under
this Ordinance;

{b) prescribing that hostile foreigners and hos-
tile firms or any class of hostile foreign-
ers or hostile firms shall, when required
by the Custodian, furnish to him such
particulars as he may require of all or
any moveable or immoveable property in
their possession, or under their control
whether direct or indirect;
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(¢) requiring persons in British India to fur-
nish to the Custodian such particulars
as he may require of all or any class of
debts or other property due by them to
any person towhom the provisions of
section 7 are or may be applicable;

(d) prescribing the remuneration payable to
the Custodian in respect of his duties
under this Ordinance, the fund from
which it shall be paid, and the method
of collecting the same; and

(e) generally for carrying out the purposes of
this Ordinance.

(2) In making any rule under this section, the
Governor General in Council may direct that a
breach of it shall be punishable with imprisonment
which may extend to a term not exceeding six
months, or with fine which may extend to one
thousand rupees, or with both.

11. Every license for the time being in force certain

granted under the Hostile Foreigners (Trading) &fﬁfﬁim
Order permitting the licensee to trade or carry on Hostile

business subject to conditions or restrictions shall Foreigners
. (Trading)
be deemed to be an order made under section 4 (1) Order to be

(a) of this Ordinance, and this Ordinance shall have loemed to

effect accordingly. issued under
section 4

{D (a).

.

12. (1) The Governor General in Council may, Power to
by notification in the Gazette of India, declare that desl with
the powers conferred by section 7 in regard to the companiss:
property, moveable or imwoveable, of the persons
referred to therein shall extend to the property,
moveable or immoveable, in British India, of any
company specified in such notification ¢f which any
member is a hostile foreigner, or of which a hostile
foreigner was a member or officer on the 3rd day of
August, 1914, notwithstanding that such company
is not a eompany trading in British India.

(2) On the publication of a notification under
sub-section (I), the company shall be deemed to be

7
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a person referred to in section 7 of this Ordinance,
and this Ordinance shall have effect accordingly.

13.: Any act done after the 3rd day of August,
1914 by, or under the orders of, any officer of Gov-
ernment in respect of the property, moveable or im-
moveable, of any hostile -foreigner or hostile firm
which, if this Ordinance had been in force, could
have been validly done in the exercise of the powers
conferred thereby, or which could have been con-
ferred thereunder, is hereby validated.

CHELMSFORD,
Viceroy and Governor General.

8
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ORDINANCE No. VI or 1916

[1Ith November, 1916.]

An Ordinance to amend temporarily the
Indian  Paper Currency  (Temporary
Amendment) Act, 1916.

[Publzshed tn the Gazette of India E.ztmordmary of the
- 13th November, 1916]

WHEREAS an emergency has arisen which ren-
ders it necessary to” amend temporarily the
Indian Paper Currency (Temporary Amendment)
Act, 1916, :

Now, therefore in exercise of the power con-

5 & 6 Geo. v, ferred by section 72 of the (xovernment of India Act,

e. 61. 1915, the Governor General is pleased to make and
promulgate the following Ordinance :—

ORDINANCE No. VI Of"1916.

IX of 1916 -

Paper Currency (Further Amendment) Ordinance,
- 1916.

2. Section 3 of the Indian Paper Currency
IX.of1916. (Temporary Amendment) Act 1916, shall be, con-

substituted.

| CHELMSFORD,
Viceroy and Governor General,

[Price one anna.]

1. This Ordinance may be called the Indian Short title,

strued as it for the words “sixty Imlhons * the Paper Cur-
words “one hundred and eighty millions” were (Tomporary






ORDINANCE No. VII or 1916

[13th December, 1916.]

An Ordinance to amend temporarily the
Indian Paper Currency (Temporary
Amendment) Act, 1916.

[Published in the Gazette of India Ewstraordinary of the
14th December, 1916.] )

WHEREAS an emergency has arisen which ren-

ders it neegessary further to.amend temporarily
the Indian Paper Currency (Temporary Amendmenty

IX of 1916. Act, 1916; . T

: Now, therefore, in exercise of the power con-

5 & 8 Geo. V, ferred by section 72 of the Government of India Act,

O 61. 1915, the Governor General is pleased to make and
promulgate the following Ordinance :—

ORDINANCE No. VII or 1916,

1. This Ordinance may be called the Second shorgtitles
Indian Paper Currency (Further Amendment) .
Ordinance, 1916. L
' _ 2. Section 3 of the Indian Paper Currency Amendmens
Xof1916, (Temporary Amendment) Act, 1916, shall be con- ffc:e%é"&f'
strued as if for the words “sixty millions” the 1916

words “ three hundred millions ”’ were substituted.

VI of 1016; 3. The Indian Paper ‘Currency (Further Amend- Repeal of
ment) Ordinance, 1916, is hereby repealed. - Qrdivanca
~ 1916
CHELMSFORD,

Viceroy and Governor General,

[Price one anna.]







ORDINANCE No. VIII oF 1916.

[26th December, 1916.]

An Ordinance to provide power for enforcing
the attendance of witnesses at inquiries
held into any matters relating to, or ‘
connected with, elections to the Indian v
Legislative Council and for other pur-
poses in connection with such inquiries.

[Published in the Guazette of India Eaxtraordinary of the
27th December, 1916.]

HEREAS an emergency has arisen which ren-

ders it necessary to provide power for enforc-

ing the attendance of witnesses at inquiries held into

any matters relating to, or connected with, elections

to the Indian Legislative Council and for other
purposes in connection with such inquiries;

Now, therefore, in exercise of the power con-
ferred by section 72 of the Government of India Act,
1915, the Governor General is pleased to make and
promulgate the following Ordinance :—

ORDINANCE No. VIII or 1916.

1. This Ordinance may be called the Indian Short sitle.
Legislative Council (Elections Inquiries) Ordinance,

1916. '

2. (1) Where, in the opinion of the Governor power
General in Council, it is desirable that an inquiry b direct
should be held into any matter relating to, or con- onforcy the
nected with, any election to the Indian Legislative giving of
Ccuncil, the Governor General in Council may, by oath, oto.
order in writing, appoint any person he may specify
in the order to be a Commissioner for the purpose

of holding such inquiry.

[Price one anna and threc pies.]




Indian Legislative Council [ORD. viil OF 1916.]
(Elections Inquiries).

(2) A Commissioner appointed under sub-section
(1) shall have the same powers as are vested in a
Court under the Code of Civil Procedure, 1908, when v ot 190s.
trying a suit in respect of the following matters :—

(@) enforcing the attendance of witnesses and
examining them on oath or affirmation;

(b) compelling the production of documents;
an

(¢) issuing commissions for the examination of
witnesses;

and shall be deemed to be a Civil Court with'n the
meaning of sections 480 and 482 of the Code of
Criminal Procedure, 1898. V of 1898,

The expression ““ witnesses ”” in this sub-section
shall include parties or persoms in the position of
parties to such inquiry.

(8) A Commissioner may authorise the represent- -
ation before him of any person appearing to him
to be sufficiently interested in such inquiry, by
counsel or pleader or otherwise as he may direct.

Witness not 3. A person examined as a witness by a Commis-
Zﬁ:“;ﬁngm sioner holding an inquiry under section 2 shall net
from facs  be excused from answering any question put to him,
thatoweve’ upon the ground that the "answer thereto will
nate. criminate or may tend directly or indirectly to

criminate him, or tend directly or indirectly to

_expose him to a penalty or forfeiture of any kind :
Provided that no such answer which a witness
shall be compelled ‘to give shall subject him to any.
arrest or prosecution, or be proved against him in
any criminal proceeding, except a prosecution for
giving false evidence by such answer.

CHELMSFORD,

Viceroy and Governor General.

e At
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ORDINANCE No. I or 1917

[8nd February, 1917.]

An Ordinance to provide for the registration
of certain European British subjects.

[Publisheaf in the Gazette of India Eaxtraordinary of the
2nd February, 1917.]

. WHEREAS an emergency has arisen which ren-

: ders it hecessary to require certain Furopean

British subjects to register themselves in th> manner
hereinatter provided;

Now, therefore, in exercise of tte powers con-
ferred by section 72 of the Government of India Act,
B& 8o 1915, the Governor General is pleased to make and
"7 <. promulgate the following Ordinance :—

=

ORDINANCE No. I or 1917.

1. (7) This Ordinance may ke called the Registra- short title
tion Ordinance, 1917. and extent,

S . ~2) It extends to the whole of British India,
7., including British Baluchistan and the Sonthal Par-
ganas, and applies also to European British subjects
“». within.the-territories of any Native Prince or Chief
. in India. .
2. In this Ordinatce unless there is anything Definitions.
" Tepugnant in the subject or context—
. . .. “TEuropean British subject” means a European
Vo188 " British subject as defined in the Code of Criminal
Probedure, 1898; ,
' “ Prescribed ” means prescribed by rules made
under this Ordinance. o ,
8. (1) Every male European British subject for Obligation to
the time being in India (not being a member of His &%
Majesty’s naval or military forces otherwise than as
1

[[Price two annas.]
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a volunteer enrolled under the Indian Volunteers’

Act, 1869) who, for the time being, has attained the XX of 1389

age of 16 years and had not attained the age of 50
years on the first day of February, 1917, shall within
the prescribed period fill up, or cause to be filled up,
sign and lodge with the registration authority speci-
fied in Schedule I, or such other registration author-
ity as may be prescribed, Form A set out in that
Schedule, and if any such person claims—

(i) not to be ordinarily resident in British
India, or

(72) to be within exceptions number (2) or (3) set
out in Schedule II, he shall lodge with
the said form a statement of his claim.

(2) If any registration authority has reason to
believe that any person is a person to whom the
provisions of sub-section (1) are applicable, he may,
if he thinks fit, by order in writing require such
person to furnish such particulars as may be specified
in the order within such time as may be so specified,
and such person, whether he is or is not a person to
whom that sub-section applies, shall within the
specified time furnish the said particulars to such
registration authority in such form or manner as
such order may require, and shall duly sign the
same.

(8) If any person refuses, or without lawful
excuse (the burden of proving which shall lie upon
such person) neglects—

(@) within the prescribed period to fill up or
cause to be filled up to the best of his
knowledge and belief the form required
by sub-section (1), or to sign or to lodge
it with the registration authority as re-
quired by that sub-section; or

(b) to comply with the requirements of any
' order under sub-section (2),

" he shall be punishable with fine which may extend
to five hundred rupees, o

2
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(4) Every registration authority under this

"Ordinance shall be deemed to be a public servant

within the meaning of the Indien Penal Code.

4. If any question arises with reference to this
Ordinance whether any perscn is a European British
subject or is within the exceptions set out in Schedule
IT, or as to the age of any person, the prescribed
authority may apply to the District Magistrate or
to an officer specially empowered in this behalf by
the Local Government in the district in which the
person to whom the dispute relates is for the time
being, and such Magistraie or other officer, after
hearing such person or giving him a reasonable
opportunity of being heard, shall summarily deter-
mine the question, and the decision of such Magis-
trate or other officer shall be final.

5. (Z‘) The Governorr General in Council may
make rules to carry out the purposes of this Ordi-
nance. ‘

(2) In particular and without prejudice to the
generality of the foregoing power, such rules may
prescribe registration authorities, provide for the
issue of certificates of registration, and the prepara-
tion of a register, and for the compilation and cor-
rection thereof, and for the attendance of persons for
that purpose, and for the notification of the address
and changes of address of registered persons.

(3) Rules made under this section may provide
that -any contravention thereof or of any order or
notice issued under the authority of any such rule
shall be punishable with fine which may extend to
five hundred rupees. ,

(4) All rules made under this Ordinance shall be
published in the Gazette of India, and on such pub-
lication shall have effect as if enacted in this Ordi-
nauce.

6. Nothing in this Ordinance shall apply to any
person confined in a prison or lunatic asylum.

Determina-
tion of
disputes as
to residence
and age,

Power to
make ruleg,

Ordinance
not to apply
to persons
confined in a
prison or
lunatic
asylum,
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SCHEDULE T.

(See section 3.)
Part 1.

Registration Authorities.

In the case of any person in
Government employ.

In the case of any person in
the employ of any public
authority.

In the case of any person in
the employ of any railway.

In any other case where no
special authority is pre-
seribed.

The Head of the Depart-
ment,

The Chief Executive Officer
of such authority.

The head of the Railway
Administration.

The District Magistrate ot
the district where the per-
son for the time being is
resident, or, in the case of
a person resident in a
presidency-town, the Com-
missioner of Police,

Parr 2,
Form A.
Particulars.
(@) Name . . . . .
: (b) Place of residence . . . .
; N (¢) Date of birth . . .

d) Whether single, married or ‘widower .
Ee) Number of dependants, if any, dis-
tinguishing wife, children and
- other dependants . . e
(f) Profession or occupation, if any, name
of business, address of employer,
if any, and nature of employers
business
(g) Whether the work on which he is em-
ployed, if any, is work for or under
Government department .
(h) Whether he has undergone military
or naval training of any descrip-
tion. If so, what and for what
period . . . .

Signature and date,

L2~
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Registration.

Nore.—Section 4 (I) (5) of the Code of Criminal
Procedure is as follows :—

(z) ‘“ European British subject’’ means—
(¥) any subject of Her Majesty born, naturalised or
; domiciled in the United Kingdom of Great
Britain and Ireland, or in any of the European,
American or Australian Colonies or possessions
of Her Majesty. or in the Colony of New
Zealand, or in the Colony of the Cape of Good
Hope or Natal;
(¢7) any child or grand-child of any such person by
legitimate descent.

SCHEDULE 1T.

Exceptions.

(1) Members of His Majesty’s naval and military forces-
other than Volunteers enrolled under the Indian Volunteers’
Act, 1869.

(R) Persons in Holy Orders or regular Ministers of any
British denomination.

(3) Persons who have at any time since the beginning of
the war been prisoners of war, captured or interned by the
enemy or have been released or exchanged.

CHELMSFORD,
Viceroy and Governor General.
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ORDINANCE No. II or 1917

[18th April, 1917.]

An Ordinance to amend temporarily the
Indian Paper Currency (Temporary Amend-
ment) Act, 1917.

[Published in the Gazette of India Eztraordinary of the
18th April, 1917.]

\V HEREAS an emergency has arisen which ren-

ders it necessary to amend temporarily the

Indian Paper Currency (Temporary Amendment)
Act, 1917; *

Now, therefore, in exercise of the power con-
ferred by section 72 of the Government of India Act,
1915, the Governor General is pleased to make and
promulgate the following Ordinance :—

ORDINANCE No. IT or 1917.

1. This Ordinance may be called the Indian short title,
Paper Currency (Amendment) Ordinance, 1917.
2. Section 3 of the Indian Paper Currency (‘Tem- Amendment

of section 3,

porary Amendment) Act, 1917, shall be construed as § ¢ 31
if for the words “ three hundred millions,”. the words 1917.

“ four hundred ani twenty millions ” were substi-

tuted. . :

; CHELMSFORD,
Viceroy and Governor General.

[Price one anna.]
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ORDINANCE No. 1Ll or 1917.

[29th June, 1917.]

An Ordinance to provide for the acquisition
-of gold imported into British India.

[Published in the Gazette of India Extraordinary of the
29th June, 1917.]

WHEREAS an emergency has arisen which
makes it necessary to provide for the acquisi-
tion by the Governor General in Council of gold im-
ported into British India after the commenoement
of this Ordinance;

Now, therefore, in exercise of the power con-
ferred by section 72 of the Government of India
Act, 1915, the Governor General is pleased to make
and promulgate the following Ordinance :-—

ORDINANCE No. ITT or 1917.

1. (z) This Ordinance may be called the Gold
(Import) Ordinance, 1917.

(2) It eéxtends to the whole of DBritish Indla
including British Baluchistan and the Sonthal
Parganas.

2. In this Ordinance, unlcss there is anything Definitions.
repuwnant in the subject or context, "

‘ coin ’ means metal used for the time being as
moncey, and stamped and issued by the authority of
some State or sovereign power in order to be so used,

‘gold * means gold coin or gold bullion,

“import ’ means the bringing by sea or land into
British India.

3. (1) Subject to the plOVlblOlls of this Ordinance, Power to take
the Governor General in Council or any person g’fifg;‘gf’;d
appointed by him in this behalf may by order in

Short title
and extents

zold.

[Price one anna and three pies.]




Gold (Import) [orD. 11 oF 1917.]

writing within ten days from the date of import,
take possession of any gold imported into British
India after the commencement of this Ordinance,
and such gold shall thereupon vest absolutely in His

Majesty. -

(2) Where any gold is taken possession of in the -

exercise of the powers conferred by sub-section (1),
the Governor General in Council shall pay to the
owner thereof on production of such documents as
the authority making the order under sub-section(1)
may require, a sum in respect of such gold calculated
at the rate set out in the Schedule.

(3) 1f any dispute arises as to the fineness of any
such gold, a certificate of assay by the Assay Master
of any mint established under the Indian Coinage

SCHEDULE.

Class of gold. Rate.

(1) Gold coins coined at His Rs. 15 forone sovereign.
Majesty’s Royal Mint in
England or at any Mint
established in pursuance of
a Proclamation of His
Majesty as a branch of His
Majesty’s Royal Mint.

Provided that such coins have

mot been called in by any Procla-
mation made in pursuance of the
‘Coinage Act, 1870, or have not lost
weight so as to be of less weight
than that for the time being pre-
scribed for like coins by or under
the said Statute as the least cur-
rent weight.

(2) All other gold not included Re. 1 for every 753344

a

in entry No. 1. grains Troy of fine
gold.
CHELMSFORD,

Viceroy and Governor General.

Act, 1906, shall be conclusive. _ T11 of 1906,

33 & 34 Vict, |
C. 10. -

CALCOTTA : PRINTED BY SUPDT. GOVT. PRINTING, INDIA, 8, HASTINGS
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ORDINANCE No. IV or 1917.

[11th July, 1917.]

An Ordinance to provide for the acquisition of silver
imported into British India.

[Published in the Gazette of India Extraordinary of the
11th July, 1917.]

‘WHEREAS an emergency has arisen which makes it
necessary to provide for the acquisition by the Gover-
nor General in Council of silver imported into British

" India after the commencement of this Ordinance.

§ & 8 Geo. Now therefore in exercise of the power conferred

by section 72 of the Government of India Act, 1915,
the Governor General is pleased to make and pro-
mulgate the following Ordinance :—

ORDINANCE No. IV or 1917.

1. (I) This Ordinance may be called the Silver
(Import) Ordinance, 1917. »

(@) It extends to the whole of British India includ-
ing British Baluchistan and the Sonthal Parganas.

2. In this Ordinance unless there is anything repug-
nant in the subject or context,—

“Coin ” means metal used for the time being as
money, and stamped and issued by the authority of
some State or Sovereign power in order to be so uscd ;

“Import ” means the bringing, by sea or land,
into British India.

“ Bilver ” means silver coin or silver bullion other
than silver coin which has been issued by the Govern-
ment of India and which is legal tender within the mean-

1Lof1906. ing of the Indian Coinage Act, 1906.

Short title
and extent.

Definitions.




2 Silver (Import). [ORD. 1V OF 1917.]

Power to 3. (I) Subject to the provisions of this Ordinance,
take posses: the Governor General in Council or any person appointed
imported sil. by him in this behalf may, by order in writing, within
ver ten days from the date of import, take possession of any
silver imported into British India after the commence-
ment of this Ordinance, and such silver shall therecupon

vest absolutely in His Majesty.

(2) Where any silver is taken possession of in exer-
cise of the powers conferred by sub-section (I), the
Governor General in Council shall pay or shall provide
for payment either in London or at snch other place as
may be agreed upon, to the owner of such silver or his
duly authorised agent, upon the production, either at
the place of import or at the place of payment, of the
necessary documents, a sum calculated according to
the weight of such silver at a rate five per centum below
the rate of the London Silver Market for silver of like
fineness in London on the day on which the order under
sub-section (I) was made.

(3) If any dispute arises at the place of import as
to the fineness of any such silver, a certificate of assay
by the Assay Master of any mint established under the
Indian Coinage Act, 1906, shall be conclusive. IIT of 1916.

CHELMSFORD,
Viceroy and Governor General.
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IIof 1910,

b & 6 Geo,
V., c. 61.

ORDINANCE No. I oF 1918.

[15th April, 1918.]

An Ordinance to provide that silver held on
behalf of the Secretary of State for India
in Council orgthe Governor General in
Council may, if sotheld in the United
States of America or in course of trans-
mission therefrom, be deemed to be part
of the reserve referred to in section 19 of
the Indian Paper Currency Act, 1910.

[Published in the Gazette of India Eztraordinary of the
15th April, 1918.]

W HEREAS an emergency has arisen which makes

Y it necessary to provide that silver held on
behalf of the Secretary of State for India in Council
or the Governor General in Council may, if so held

. in the United States of America or 1n course of

transmission therefrom, be deemed to be part of the
reserve referred to in section 19 of the Indian Paper‘
Currency Act, 1910;

Now, therefore, in exercise of the power con-
ferred by section 72 of the Government of India
Act, 1915, the Governor General is pleased to make
and promulcra,te the following Ordinance :-—

ORDINANCE No. I or 1918.

1. This Ordinance may be called the Indian shor stiti.

Paper Currency Ordinance, 1918.
2. In this Ordinance—
“ Silver ” means silver coin or silver bulhon

[Price one anna and three ptes.]




. Indign Paper Curreney. [ORD. I OF 1918.]

3. Notwithstanding anything centained in the
Indian Papeér Currency Act, 1910, the Governor

11 of 1810.
General in Council may, -by order in writing,

direct—. _
(a) that silver held in the United States of
America on behalf of the Secretary of
State for India in Council or the

Governor General in Council, shall be
deemed to be part of the reserve referred
to in section 19 of the said Act; or

at silver in course of transmission from
the United States of America, which is,
at the commencement of such transmis-
sion or at any period thereafter, held on
behalf of the Secretary of State for
India in Council or the Governor
General in Council for transmission to
- India shall, during the period it is so
held, be deemed to be a part of the
reserve referred to in section 19 of the
sald Act.

(@) th

CHELMSFORD,

Viceroy and Governor General.

E
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Lo ) ’ q;l--‘wez“f .i" ch #
ORDINANCE NO 11 oF 191&
* ‘ [I?ét]L'ng;i'z.Lfllef,'31,9@]8‘.]A‘\,i. ) )
." An Ordinance to provide for the coina ge Of o

gold coin at the Mints mferred to 111 the%;.,{,- .
- Indian Coinage Act, 1906. ‘ '

[Pubhs']wecl in the Gazette of India Eatraordinary of t]m ST K
14th June, 1918.] .

. \ THEREAS an emergency has.arisen that makea e e
it necessary to provide for the coinage of a'gold 7~ - . .-
<. = “roin at the Mints referred to in the Tndian (Jomagej‘ el
1 'of*;_m% Act, 1906; D

Y

-t - Now, therefore in exercise of the power conferred .
5 &6 Ceor,. by section 72 of the Government of India Act, 1915, ~ * - .« < : ..
V.e 6l "t the Governor General is pleased to make and promui_ﬁ; R

0 gate the following Ordinance :— et

ORDINANCE No. 11 or 1918:

“.Th1s Ordinance may be called the Gold Shﬂtfaﬂe .
age. Drdinance, 1918. '

Al words - aald ‘expre_ssmn_s'

h‘all bé*de’emed to have the meamnws respect—
i},’ attriblifed to them by that Act..

.

.~ The - followmg oold coin shall be cotned At Gold comage )
» Mint for" isstie under the authority of the Giovers . .
I)OzI" Gex;eral 1n Councﬂ namely, a gold mohur» or. e
; en'" Tupee piece. B -
R "4, The standard We1ght of the. sald oold mohur Stindard

% eeshall he 12827447 grains troy,  Tts standard fineness 2’5522’3;;‘““

' shall be as follows, namely : eleven-twelfths fine @old .
d oiie-twelfth of alloy : .

e

ST .- Provided: ‘that in the making of thu coin & rcmedy

. “ighall he a]lowefl not exceeding one-fifth of a grain in-

N ‘ A_we_»whp ma two —thOubandths in ﬁnenoss ,
“[Price one-anna ;q-ml‘_\ sty pies.] %~ L&




Gold Coinage. [orD. 11

Power to 5. “The Governor General in Council may, by
direct coin- . . . G’ fI d 1 oct th / 1110'
ing and to  Notification in the Gazette ot India, direct the coomng
preseribe g d jssuing of gold mohurs and determine the dimen-
dimensions :

and designs.  Sions of, and designs for, such colns.
Gold mohurs 6. The gold mohur shall be a legal tender in

when legtl  payment or on account, at the rate of fifteen rupees

for one gold mohur :
Provided that the coin—

(@) has not lost in weight so as to be of less
weight than 122} grains, and
(b) has not been defaced.
Powertocut 7, (7) Where any gold mohur which has been
S a” coined and issued under the authority of the Gover-
mohws. . nor (Greneral in Council is tendered to any person
authorised to act under section 16 of the Indian
Coinage Act, 1906, and such person has reason to I of 190
believe that the coin,

(@) has been diminished in weight so as to be of
less weight than 122} grains, or

(b) has been defaced,
~he shall, by himself or another, cut or break the coin.

(2) A person cutting or breaking coin under the
provisions of sub-section () shall return the pieces
to the person tendering the coin who shall bear the
loss caused by such cutting or breaking :

Provided that in the case of a defaced coin, if the
person so cutting or breaking has reason to believe
that the coin has not been fraudulently defaced
within the meaning of section 18 of the Indian
Coinage Act, 1906, and the coin is not of less weight 111 of 1!
than 1221 grains, he shall receive and pay for the
coin at its nominal value. :
Powertocut 8. The provisions of section 20 of the Indian
oot Coinage Act, 1906, shall apply in the case of gold mrot1
: ) mohurs as if that section referred to gold coin and ‘
gold bullion, and any person authorised under that
section may exercise in respect of gold mohurs the
powers conferred thereby. "

R




oF 1918 - Gold Coinage.

9. The Governor General in Council may make Rule-making

rules to carry out the purposes and objects of this P*™*"
Ordinance. .

10. No suit or other procecding shall lie against Bar of suits.
any person in respect of anything in good faith done,
or intended to be done, under or in pursuance of the
provisions of this Ordinance.

CHELMSFORD,

Viceroy and Governor General.

S G. P. 1—30 L. D —15-7-1918 — §,000.
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ORDINANCE No. III or 1918..

[7th December, 1918.]

An Ordinance further to amend the Indian
Paper Currency (Amendment) Acy, 1917.

[Published in the Gazette of India Eaztraordinary of the
7th December, 1918.]

V HEREAS an emergency has arisen which
¥ makes it necessary further to amend the
X1X of 1917. Indian Paper Currency (Amendment) Act, 1917,

Now, therefore, in exercise of the powers con-

5and 6 Geo. L6TTed by section 72 of the Government of India

. 5, C. 61. Act, 1915, the Governor General is pleased to make
\ and promulgate the following Ordinance :—

ORDINANCE No. III or 1918.

1. This Ordinance may be called the Indian short title.
Paper Currency (Amendment) Ordinance, 1918,

2. In section 2 of the Indian Paper Currency g*f“;‘;’;g‘,’;“:?
XIX of 1917. (Amendment) Act, 1917, for the words * six hundred aet XIX of
and sixty millions,” the words “ eight hundred 1917-

millions ” shall be substltuted

CHELMSFORD,
Viceroy and Governor General.

[Price one anna.]
SGP1—143.1. D.—27.12-18—8,000.







X of 1804

ORDINANCE No. I or 1919.

[14th April, 1919.)

An Ordinance to provide for the trial of
persons charged with offences under the
Bengal State Offences Regulation, 1804.

[ Published in the Gazette of India BEwlraordinary of the Idth

April, 1919.]

VV HEREAS the Governor General is satisfied that
a state of open rebcllion against the authority
of the Government exists in certain parts of the

Province of the Punjab;

And whereas the Governor General in Council has,
in exercise of the powcrs conferred by section
2 of the Bengal State Offences Regulation, 1804,
suspended, in respect of offences described in the said
Regulation with which any person of the classes
therein referred to may be charged, the functions of
the ordinary Courts of Judicature within the districts
of Lahore and Amritsar in the aforesaid Province
and has established martial law in the said districts;
and has directed the immediate trial by courts-martial
of all such persons charged with such offences;

And whereas an cmergency has arisen which
makes it expedient to provide that such trials shall
be held in the manner and by the tribunals herein-

after provided ;

Now, therefore, the Governor General, in exercise

of the power conferred by section 72 of the Govern-

ment of India Aect, 1915, is pleased to make and
promulgate the following Ordinance :—

1. (1) This Ordinance may be called the Martial

Law Ordinance,. 1919.

(2) It shall come into operation at midnight be.
tween the 15th and the 16th April, 1919. -

[ Price one anna ond nine pres,)

9. (I) Every
1
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ORDINANCE No. T or 1919.

[14th April, 1919.]

An Drdinance to provide for the trial of
ersons charged with offencesunder the

Bengal State Offences Regulation, 1804.

[ Published in the Gazette of India Ealraordinary of the 1dth
April, 1919.]

VV HEREAS the Governor General is satisfied that
a state of open rebellion against the authority

of the Government exists in certain parts of the
Province of the Punjab ; ‘
And whereas the Governor General in Council has,
in exercise of the powers conferred by section
Xot1804, 2 of the Bengal State Offences Regulation, 1804,
suspended, in respect of offences described in the said
Regulation with which any person of the classes
therein referred to may be charged, the functions of
the ordinary Courts of Judicature within the districts
of Lahore and Amritsar in the aforesaid Province
and has established martial law in the said districts;
and has directed the immediate trial by courts-martial
of all such persons charged with such offences;

And whereas an emergency has arisen which
makes it expedient to provide that such trials shall
be held in the manner and by the tribunals herein-
after provided ; ‘

Now, therefore, the Governor General, in exercise

v of the power conferred by section 72 of the Govern-~
&6f Geo. V; ment of India Act, 1915, is pleased to make and
‘ promulgate the following Ordinance :—

1. (1) This Ordinance may be called the Martial
Law Ordinance,. 1919.

(2) It shall come into operation at midnight be.
tween the 15th and the 16th April, 1919.

9. (1) Every
1

[ Price one anna and nine pigs.]
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Trials under
Regulation
X of 1804 to
be he'd by
Commissions.

Convening
authority.

Powers and
procedare of
Commisgions,

Confirmation
of finding and
sentence un-
necessary.
Seving of pro-
ceedings of
courts-artial
already begun

"

Martial Law Ordinance. [ orD. t

- 9. (I) Every trial held under the Bengal State
Offences Regulation, 1804 (hereinafter called the said X of 1804
Regulation), shall, instead of being held by a court-
martial, be held by a Commission consisting of three
persons appointed in this behalf by the Local Govern-
ment.

(2). The Local Government may appoint as many
Commissions lor this purpose as it may deem expe- -
dient.

(3) At least two members of every such Commis-
sion shall be persons who have served as Sessions Judges
or Additional Sessions Judges for a period of not less
than three years, or persons qualified under section
101 of the Government of India Act, 1915, for ap-5& 6 Geo.
pointment as Judges of a High Court. The Local ¥ ¢
Government shall nominate one of the members of
the Commission to be President thereof.

3. A Commission shall be convened by the Local
Government or by such officer as the Local Govern-
ment may authorise in this behalf.

4. A Commission shall have all the powers of a
general court~martial under the Indian Army Act, 1911, VIIL of 1911
and shall, subject to the provisions of this Ordinance, in
all matters follow so far as may be the procedure
regulating trials by suclr courts-martial prescribed by
or under the said Act : ‘

Provided th#t where, in the opinion of the conven-
ing authority, a summary trial is necessary in: the
interests of the public safety, such authority may
direct that the Comumission shall follow the procedure
prescribed for a summary general court-martial by or
under the said Act, and the Commission shall, so far i
as may be and subjeet to the provisions of this Ordi- I
nance, follow such procedure zccordingly :

Provided further, that sections 78, 80 and 82 of
the said Act shall not apply to any {rial under this
Ordinance. .

5. The finding and sentence of a Commission
shall not be subject to confirmation by any authority.

6. Notking in this Ordinance shall affect any
trial held or begun to be held by court-martial under
the

9
~




OF 1919.] Martiol Law Ordinance.

“the said Regulation prior to the commencement of
this Ordinance. ‘

7. Save as provided by section 6, the provisions Retrospective
of this Ordinance shall apply to all persons referred fect
to in the said Regulation who are charged with any
of the offences therein described, committed on or
after the 13th April, 1919.

CHELMSFORD,
Viceroy and Governor General.




ORDINANCE No- IT oF 1919
[ 16th April, 1919.]

An Ordinance to extend the operation of the
Martial Law Ordinance, 1919,

[ Published in the Gazetie of India Bxtraordinary of the 16tk
April, 1919.]

HEREAS the Governor General is satisfied that
a state of open rebellion against the authority
of the Government exists in certain parts of the
province of the Punjab’;

AND WHEREAS the Governor General in Council has,
in exercise of the powers conferred by section 2 of the
Xof 1804, Bengal State Offences Regulation, 1804, suspended,
' in respect of offences described in the said Regulation
with which any person of the classes therein referred
to may be charged, the functions of the ordinary
Courts of Judicature within the district of Guj-
ranwala in the aforesaid province, and has established
martial law in the said district, and has directed the
immediate trial by courts-martial of all such persons

charged with such offences ;

AND WHEREAS an emergency has arisen which
makes it expedient to provide that such trials shall be
_ held in the manner and by the tribunals provided in
tot1910.  the Martial Law Ordinance, 1919, and also to provide
for the same matter in any other area in which by
order of the Governor General in Council the pro-
visions of the aforesaid Regulation may be brought
into operation ;

N OW, THEREFORE, the Governor General, in
cxercise of the power conferred by section 72 of the
" Government of [ndia Aet, 1915, is pleased to ‘make
and promulgate the following Ordinance :—

1. This Ordinance may be called the Martial Law Shoxt title.
(Extension) Ordinance, 1919.

2. With

, 1
[ Price one anna and three pies]
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X of 1804.

5 & 6 Geo.
Vv, C. 61.

X of 1804,

I of 1919,

ORDINANCE No. IIT oF 1919-

[18th April, 1919.]

An Ordinance to provide that persons convict-

ed of any of the crimes specified in the

Bengal State Offences Regulation, 1804,

shall be punishable with penalties other

than those provided in the said Regula-
tion.

[Published in the Gazette of India Extraordinary of
the 18th April, 1919.]

HEREAS an emergency has arisen which renders

it necessary to provide that persons convicted

of any of the crimes specified in the Bengal State

Offences Regulation, 1804, shall be punishable with

penalties other than those provided in the said
Regualation ;

Now, THEREFORE, in exercise of the power con-
ferred by section 72 of the Government of India Act,
1915, the Governor General is pleased to make
and promulgate the following Ordinance :—

1. This Ordinance may be called the Martial short title.
Law (Sentences) Ordinance, 1919.

2. Notwithstanding anything contained in section provision
3 of the Bengal State Offences Regulation, 1804, T hmor

punishments
(@) any court-martial or any commission appoint- i eeof
ed and convened under the Martial Law under Rogula-
Ordinance, 1919, may, when convicting Sen,
any person of any of the crimes specified
in the said Regulation, sentence such
person to transportation for life or for
any period not less than ten years, or

to rigorous imprisonment for a term which

shall
¢ ]

[Price one anna and three pies.]




Provisions

of the Martial
Taw Ol‘di~
nance, 1919, to
apply in the
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Gujranwala,
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Martial Law
Ordinance,
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area in which
Regulation X
of 1804 is in
operation.

Martial Law (Eztension.)

[ ORD. 1 OF 1919.]

2. With effect from midnight between the 16th
and 17th April, 1919, the provisions of sections 2 to 6

of the Martial Law Ordinance, 1919, shall apply to I of199.

the trial of all persons in the district of Gujranwala
in the province of the Punjab of the classes referred

to in the Bengal State Offences Regulation, 1804, X of 1804,

who may be charged with any of the offences therein
described, committed on or after the 15th April, 1919.

3. Where, after the commencement of this Ordi-
nance, the Governor General in Council, in exercise
of the powers conferred by section 2 of the Bengal

State Offences Regulation, 1804, suspends, in respect X of 1804.

of offences described in the said Regulation with
which any person of the classes therein referred to may
be charged, the functions of the ordinary Courts of
Judicature within any area, and establishes martial
law therein, and directs the immediate trial by courts-
martial of all such persons charged with such offences,
the Governor General in Council may, by orderin
writing, declare that the provisions of sections 2 to 5

of the Martial Law Ordinance, 1919, shall apply to 1ot 1019,

such trials in the said area.

CHELMSFORD,
Viceroy and GQovernor General.
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T of 1919.

T of 1919,

" [elst April, 1919.]
An Ordinance further to extend the applica-
tion of the Martial Law Ordinance, 1919.

[Pudlished in the Gazette of India Extraordinary of
the 81st April, 1919.]

\ HEREAS an emergency has arisen which renders

it necessary to provide that commissions appoint-
ed under the Martial Law Ordinance, 1919, shall have
power to try persons and offences other than those
specified in the said Ordinance ;

Now, THEREFORE, in exercise of the power con-
ferred by section 72 of the Government of India
Act, 1915, the Governor General is pleased to make
and promulgate the following Ordinance :—

1. This Ordinance may be called the Martial Shorttitle.

Law (Further Extension) Ordinance, 1919.

9. Notwithstanding anything contained in the Commissions

Martial Law Ordinance, 1919, the Local Government
may, by general or special order, direct that any com-
mission appointed under the said Ordinance shall try
any person charged with any offence committed on
or after the 80th March, 1919, and thereupon the
provisions of the said Ordinance shall apply to such
trials accordingly, and a commission may pass in
respect of any such offence any sentence authorised
by law.

V CHELMSFORD,
Viceroy and Governor General.

[ Price one anna and three pies.)
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Martial Law (Sentences). [ orD, 11 or 1919.]

shall not be less than seven years and
shall not exceed fourteen years ;

(b) no person so convicted shall be liable to for-
%eiture of property as provided in the said
Regulation unless such court or commis-
sion so directs.

CHELMSFORD,
Viceroy and Governor General.

2
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ORDINANCE No. V or 1919
[Gth May, 1919.]

[Published in the Gazette of India Extraordinary of the 6'#11
May, 1919.]

An Ordinance to provide for the exercise by
certain police-officers in the residency of
Bombay of the powers of a Superintendent
of Policé.

HEREAS an emergency has arisen which rend-
ers it necessary to provide for the exercises
by cerfain police-officers in the Presidency of Bombay
of the powers of a Superintendent of Police ;
Now, THEREFORE, in exercise of the powers con-
5 & 6 Geo. V, ferred by section 72 of the Government of India Act,
¢ 81 1915, the Governor General is pleased to make and
promulgate the following Ordinance :—
1. (1) This Ordinance may be called the Bombay short title
District Police Ordinance, 1919. and extent,

(2) It extends to the Presidency of Bombay.

Y.

9. The Local Government may, by general or Power to con-
Bom. Act 1y SPeCIAl order, authorize any police-officer appointed £ o ;%}ff’cre
of 1890, under the Bombay Distriet Police Act, 1890, and not ofcers the
below the rank of an Assistant or Deputy Superinten- ls’?l‘;‘:mfeg
dent, to exercise all or any of the powers of a Super- deatof Police.
infendent of Police under the said Act in any district

or part thereof.

CHELMSFORD,
Ficeroy and Governor General.

{ Price one anna and three pics.)
.
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X of 1804.

ponlat S

I of1919.
I1 of 1919.

IV of 1919,

ORDINANCE No. VI or 1919
[ 27th May, 1919.]

An Ordinance to provide for the continuance
of trials held by commissions and sum-
mary courts under martial law.

[ Published in the Gazette of Indva Extraordinary of the 27th
May, 1919.]

“]'HEREAS, in exercise of the power conferred by
| section 2 of the Bengal State Offences Regula-
tion, 1804, the Governor General in Council has
been pleased to issue orders suspending in certain
districts of the Punjab the functions of the ordinary
criminal Courts of Judicature in so far as the trial of
persons of the classes referred to in the said Regula-
tion charged with the offences therein described 1s
concerned, and to establish martial law in the said
districts ;

Axp WwHEREAs the Governor General has been
pleased to make provision by the Martial Law Ordi-
nance, 1919, and by the Martial Law (Extension)
Ordinance, 1919, for the holding of such tridls by
commissions ;

AND WHEREAS the Governor General in Council
has further been pleased, in exercise of the powers
conferred by the aforesaid Regulation, to suspend the
functions of the ordinary criminal Courts of Judica-
ture in the said districts in so far as trials held by
commissions in accordance with tlie provisions of the
Martial Law (Further Extension) Ordinance, 1919,
are concerned ; ;

AND WIEREAS an emergency has arisen which
renders it necessary to provide for the continuance

and
1
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Mayrtial Law (Trials Continuance.) [ ORD. VI

and completion of all such trials pending before the
said commissions at the time of the cancellation of
the said orders and for other matters in connection
therewith ;

Now, THEREFORE, the Governor General, in exer-
cise of the power conferred by section 72 of the
Government of India Act, 1915, is pleased to make 5and 6 e,
and promulgate the following Ordinance :— Vs e 6L

Shost title. 1. This Ordinance may be called the Martial Law
(Trials Continuance) Ordinance, 1919.

Continuance 2. When an order under section 2 of the Bengal
of trials after State Offences Regulation, 1804, suspending the func- X of 1804,
fio cancele tions of the ordinary criminal Courts in any district
establishing  has been cancelled and martial law has ceased to
martisl law. operate, every trial which may at the time
of such cancellation be pending before any com-
mission appointed, as a result of such order, under
the Martial Law Ordinance, 1919, shall be continued 1 o 1919,
by such commission, and any person accused in any
such trial may be convicted and sentenced and any
such sentence shall be carried into execution, as if
such order had not been cancelled.

Ezplanation :—A trial for the purposes of which
an order has been made convening a commission
under either the Martial Law Ordinance, 1919, orIof1919.
the Martial Law (Further Extension) Crdinance, 1v of 1919
1919, shall be deemed to be a trial pending before
such commission within the meaning of this section,

Provision for 9+ Notwithstanding that the functions of the ordi-

trials pending nary criminal Courts have been suspended in any

mary conrts  iStrict and that a trial has commenced before 2

on cessation  suMMAry Court other than an ordinary criminal

Jow, Court, such trial shall, when the summary Court
ceases, by reason of the cessation of martial law, to
exercise jurisdiction therein, be continued before any
competent eriminal Court which would have had
jurisdiction therein save for the existence of martial
law, and such Court may act on the evidence recorded
by the summary Court or partly recorded by such
Court and partly recorded by itself, or it may re-sum-
mon the witnesses and re-commence the trial :

2
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OF 1919.1 Martial Law (Triels Continuance.)

Provided that the accused may at the commence-
ment of the proceedings before the second Court
demand that the witnesses or any of them be re-sum-
moned and re-heard :

Provided further that nothing in this section shall
be deemed to apply to the trial of an offence which
is not punishable under any law for the time being
in force.

SIiMLA, CHELMSFORD,
Viceroy and Governor General.
Dated 27th May, 1919.
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ORDINANCE No- VII or 1919
|6tk December, 1919.]

An Ordinance to prohibit the possession of
rouble notes.

[Published in the Gazelie of India Batraordinery of the Gth
December, 1919.]

A7 HEREAS an emergency has arisen which
‘makes it necessary to prohibit the possession of -
rouble notes;

Now, therefore, in exercise of the power conferred
by section 72 of the Government of India Act,
1915, the Governor General is pleased to make and
promulgate the following Ordinance :—

ORDINANCE No. VII or 1919,

1. This Ordinance may be called the Rouble shot titte.
Note Ordinance, 1919,

2. In this Ordinance, “rouble note’ means any puuiton .
note being or purporting to be in the nature of a v
currency note issued by or on behalf of*any form of
government in the territories which, on the fourth
day of August, 1914, constituted the Russian Empire, (
or purporting to be so issued, and expressed to be |
payable in roubles, ' :

3. After the expiration of six weeks from the prohibition of
commencement of this Ordinance, no person shall possession of
have in his possession any rouble note. '

4. (1) During the said period of six weeks any Rouble notes
person who has in his possession a rouble note may g’e‘;{)}i’&d ina
disposc of the same by cither of the following methods curreuey oftice

IO e or freasury or
but not otherwise : exported.

(@) e may deposit the same in a Governmenb
" currency office or treasury, or

(b) he
1
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ORDINANCE No. I oF 1920.

[7th January, 1920.]

An Ordinance to prohibit certain transactions
in order to give effect to the provisions of -
the Treaty of Peace made at Versailles on
the twenty-eighth day of June, 1919.

[Published in the Gazette of India Egtraordinary of the
7th January, 1920.]

YXT HEREAS an emergency has arisen which makes
AT’ expedient, for the purpose of enabling effect.

- to be given in due course to the provisions of the

Treaty of Peace made at Versailles on the twenty-
eighth day of June, 1919, to prohibit certain trans-
actions as from the date on which the said Treaty
comes into force;

Now, therefore, in exercise of the power conferred
by section 72 of the Government of India Act, 1915,
the Governor General is pleased to make and pro-
mulgate the following Ordinance :—

ORDINANCE No. T or 1920.

1. (1) This Ordinance may be called the Treaty short title, |

of Peace Ordinance, 1920; , :;ﬁ::eﬂgg

(2) It extends to the whole of British India, in- ment.

cluding British Baluchistan, the Sonthal Parganas,

the District of Angul, the Shan States and the
Pargana of Spiti; and it applies also to— '

(@) all British and Indian subjects of His
Majesty within any State in India; and

(b) all servants of His Majesty, whether British
subjects or not, within any State in
India; and :

(8) Tt shall come into force on the date on which
the Treaty comes into force.

[Pm‘ce one anng and .si@-'p,ies.j e
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" Rouble Note. [oRD. VII oF 1919.]

() he may\export the same to any place outside
India.

(2) Where under the provisions of sub-clause (a)
of sub-section (1) any person has deposited a rouble
note in a Government currency office or treasury, he
shall not be entitled to any compensation therefor,
nor shall he be entjtled to withdraw the same there-
from, except subjedt to the conditions of a license
issued by an officer ¢f Government authorised by the
Governor General in Council in this behalf.

5. Any person who—.

(@) has in his posjession or disposes of a rouble
note in contravention of the provisions of
this Ordinakce, or

(6) fails to comply with the conditions of a

~ license for the withdrawal of a note from

a Governmeny currency office or treasury
issued under syb-section (2) of section 4,

shall be punishable with imprisonment for a term
which may extend to thkee years, or with fine or
with both; and any rouble note in respect of
which an offence has been, committed under this
section shall be confiscated \and shall be disposed
of in such mauner as the Govérnor General in Coune;l
may direct.

HELMSFORD,
Viceroy and Governor General.

g
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Treaty of Pedce. [orD. 1
. Definitions. 2. In this Ordinance, unless there is anything re-
o pugnant in the subject or context,—
(a) “custodian” means a custodian of enemy
property appointed under the Enemy ]
Trading Act, 1915; X1V of 1615,

(b) “enemy debt” means any pecuniary obliga- ,::
tion of the kird referred to in the first: -
paragraph of Article 296 of the Treaty,
as set out in the Schedule, and includes
any sum which under the Treaty has to be
treated or dealt with in like manner as
an enemy debt;

(¢) “ national ” in relation to any State other
than a State in India means a subject z
of that State, and includes any company :
or corporation incorporated therein
according to the law of that State, and, - !
in the case of a Protectorate, the natives
thereof ; and

“ British national in India ” includes any
person being a British national who
resides or carries on business in India
and any subject of a State in India; and

(d) “the Treaty” means the Treaty of Peace
- with Germany made and signed on be-
half of His Majesty at Versailles on the
twenty-eighth day of June, 1919, to-
gether with all Protocols annexed -
- thereto.
. ‘I)’f’;‘;‘;’g‘e‘;’; 3. (1) No person shall pay or accept payment of
orreceipt of any enemy debt, nor shall any person interested in
ROt s, @Y such debt as debtor or creditor have any com-
© 7 munications with any other person interested there-
in'as creditor or debtor, '

_(2) Any person contravening the provisions of
this section shall be punishable with 1mprisonment
for a term which may extend to three years or with
fine or with both.

 Prohibition 4. No suit or other legal proceeding shall lie in
of legal pro. q :

ceedings for ANY Court of law for the recovery of any enemy
recovery of  debt. . : ) . »
- onemy debts. .

2




OF 1920:] Treaty of Peace.

5. All property, rights and interests belonging Creation of
to German nationals at the date when the Treaty ‘;ﬁifﬁ; ;i}o-
comes into force (not being property, rights or in- perty.
terests acquired under any general licence issued by
or on behalf of His Majesty) and the net proceeds
of their sale, liquidation or other dealings therewith
are hereby charged—

(z) in the first place, with the payment of the
amounts due in respect of claims by
British nationals in India with regard
to their property, rights and interests,
including companies and associations in
which they are interested in German
territory and debts owing to them by
German nationals, and with the payment
of any compensation which may here-
after be awarded by any Tribunal which
may be set up under or in pursuance of
the terms of the Treaty or by any arbi-
trator appointed by any such Tribunal
and with payment of claims growing out
of acts committed by the German Gov-
ernment or by German authorities since
the thirty firet, day of July and before Uhe
fourth day of August, 1914,

(b) secondly, with payments of the amounts due
in respect. of claims by British nationals
in India with regard to their property,
rights and interests in the territories of
Austria-Hungary, Bulgaria and Turkey,
in so far as those claims are not otherwise
satisfied; :

(¢) thirdly, with payments of amounts due in
respect of claims by any British nationals
of the nature referred to in clauses (a)
and (b): o
Provided, that any particular property, rights
or interests so charged may at any time be released

from the charge so created by order of the Governor
General in Council. ‘

6. (1) No person shall, without-the consent of Prohibition
the custodian appointed for the Province in which of trutisuc.

3




Treaty of Peace. - [ORD. 1 oF 1920.]

. enemy such person resides or carries on business, transfer,
- property.  part with or otherwise deal in any property, right
or interest which has become subject to a charge by
virtue of section 5. '

(2) Any person contravening the provisions of
this section shall be punishable with imprisonment
which may extend to three years or with fine or with

both.
tognisance of 1+ NO Court shall take cognisance of any offence
offences punishable under this Act, unless the Local Govern-
againsttho  ment has by order in ‘writing consented to the

initiation of the proceedings.

i

THE SCHEDULE.
[See section 2 (b).]

The following are the classes of pecuniary obligations
referred to in the first paragraph of Article 296 of the
Treaty : —

(1) Debts payable before the war and due by a naticnal
of one of the Contracting Powers, residing :
within its territory, to a national of an Oppos- o
ing Power, residing within ils lerritory; ‘ '

() Debts which became payable during the war to
nationals of one Contracting Power residing
within its territory and arose out of transactions
or contracts with the nationals of an Opposing
Power, resident within its territory, of which
the total or partial execution was suspended on
account of the declaration of war;

(3) Interest which has accrued due before and during
the war to a national of one of the €ontracting
Powers in respect of securities issued by an
Opposing *Power, provided that the payment of
interest on such securities to the nationals of
that Power or to neutrals has not been suspend-
ed during the war;

(4) Capital sums which have become payable before

~ - and during the war to nationals of one of the
Contracting Powers in respect of securities
issued by one of the Opposing Powers, provided
‘that the payment of such capital sums to
nationals of that Power or to neutrals has not
been suspended during the war.

CHELMSFORD, .

Viceroy and Governor General.
4 | | ,
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5 & 6 Geo. V.
Ch. 61

ORDINANCE No. II oF 1920.
[56th June, 1920.)

An Ordinance to impose restrictions in respect
of rouble notes.

[Published <n the Gazetle of India Extraordinary of the 5th
June, 1920.]

‘V HEREAS an emergency has arisen which makes
it necessary to impose restrictions in respect of
rouble notes ;

Now, therefore, in exercise of the power conferred
by section 72 of the Government of India Act, 1915,
the Governor General is pleased to make and pro-
mulgate the following Ordmance —

ORDINANCE “\To II or 1920,

1. (1) This Ordinance may be called the Rouble shors titto aud

Note Ordinance, 1920. extent,

(2) It extends to the whole of British India, in-
cluding British Baluchistan.

2. In this Ordinance “rouble note” means any Definision.
note being or purporting to be- in the nature of a
currency note issued by or on behalf of any form of
government in the territories which, on the fourth
day of August, 1914, constituted the Russian Empire,

purporting to be so issued, and expressed to be
payable in roubles.

3. Allrouble notes which are at the commencement Retention in
of this Ordinance held in deposit in a Government %ot of
currency office or treasury shall continue to be so '
held, and no person shall be entitled to withdraw
the same except in accordance with a general or
special order of the Governor General in Council or of

an -

[Price one anng and three pies.]




I oF 1920.]

an officer of Government authorised by him in this
behalf. ‘

Prohidition of 4, No person shall bring any rouble note, whether

import,

Presumption
of import.

by sea or land or air into British India, and if any
person contravenes this provision he shall be punish-
able with imprisonment for a term which may extend
to three years or with fine or with both, and any
rouble note in respect of which any offence under
this section has heen committed shall ®be confiscated
and shall be disposed of in such manper as the
Governor General in Council may direct,.

9. Any rouble note (not being a note held in deposit
ina Government currency office or treasury) which is
found in British India after the commencement of
this Ordinance shall he deemed to have been brovght
into British India in contravention of the provisions
of section 4, and any person in whose possession such

a note is found shall be deemed to have committed
an offence under that section,

CHELMSFORD,
Viceroy and Governor General,
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111 of 1906.

5 and 6 Geo.

v. ¢, 01,

II1 of 1906,

11 of 1910.

1I of 1910,

ORDINANCE NoO. IIL OF 1920.
[ 21st June, 1920.]

An Ordinance to deal with certain gold coins,

[ Publsshed in the Gazetle of India Balravrdinary of the 21st
June 1920.]

THEREAS an emergency has arisen which makes

it cxpediont to deolare that the gold coins

referred to in section 11 of the Indian Coinage Act,

1908, shall cease to be legal tender, and to make other
provision in this connection :

Now, therefore, in exercise of the power conferred
by section 72 of the Government of India Act, 1915,
the Governor General is pleased to make and
promulgate the following Ordinance :—

ORDINANCE No. IIT or 1920.

1. This Ordinance may be called the Gold Ordinance g+ e,
1920.

2. Notwithstanding anything contained in section Gold coin no
11 of the Indian Coinage Act, 1906, the gold coins 58" b
referred to in that section shall cease to be legal

tender in payment or on account :

Provided that if any person within twenty-one
days from the commencement of this Ordinance
tenders any such coins at an office of a circle of issue
established under section 5 of the Indian Paper
Currency Act, 1910, he shall be entitled on demand
to receive currency notes of the denominational
values prescribed under that Act in exchange there-
for at the rate of fifteen rupees for one sovereign.

3. In determining, for the purposes of the Indian valuation of
Paper Currency Act, 1910, the value of sovereigns %y o
and half sovereigns held in the reserve, such sove- of the Indian
reigns and half sovereigns shall be valued at the rate Paper Cur-

: rency Act.
of fifteen rupees for one sovereign.,

CHELMSFORD,

Viceroy and Governor General.
[ Price one annn and three pies.)
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X1V of 1915.

ORDINANCE No. IV oF 1920.

[30th Tuly, 1980.]

An Ordinance to prohibit certain transactions
in order to give effect to the provisions of
the Treaty of Peace made at St. Germain-
en-Laye on the tenth day of September,
1919,

[Published in the Gazette of India of the 31st July, 1920.]

W HEREAS an emergency has arisen which makes
it expedient, for the purpose of enabling effect
to be given to the provisions of the Treaty of Peace
made at St. Germain-en-Laye on the tenth day of
September, 1919, to probibit certain transactions :

Now, therefore, in exercise of the power conferred
by section 72 of the Government of India Act, 1915, -
the Governor General is pleased to make and pro-
mulgate the following Ordinance:—

ORDINANCE No. IV or 1920.
1. (1) This Ordinance may be called the Treaty short titte

of Peace (Austria) Ordinance, 1920. and extent.

(2) It extends to the whole of British India, in-
cluding British Baluchistan,. the Sonthal Parganasf
the District of Angul, the Shan States and the
Pargana of Spiti; and it applies also to—

(a) all British and Indian subjects of Iis
Majesty within any State in India; and -

(b) all servants of Iis Majesty, whether Brltlsh
subjects or not, within any State in
India.

2. In this Ordinance, unless there is anythlng T'e- Definitions,

pugnant in the subject or context,—

(a) “custodian ” means a custodian of enemy
property appointed under the Inemy
Trading Act, 1915

[Price one anna and siz pies.]
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_ORDINANGE No. T or 1921.

[22th Tuly, 1921.]

An Ordinance to prohibit certain transactions
in order to give effect to the provisions
of the Treaty of Peace made at Trianon
on the fourth day of June, 1920.

[Published in the Gazette of India Estraordinary of the 12¢h
July, 1921.]

! .
HEREAS an emergency has arisen which makes
it expedient, for the purpose of enabling effect
to be given to the provisions of the Treaty of Peace
made at Trianon on the fourth day of June, 1920, to
prohibit certain transactions;

Now, therefore, in excreise of the power con-
ferred by section 72 of the Government of India Act,
the Governor General is pleased to make and pro-
mulgate the following Ordinance :— :

1. (I) This,Ordinance may be called the Treaty short title,

of Peace (Hungary) Ordinance, 1921. oxbent and

(2) Tt extends to the whole of British India, in- ment
cluding British Baluchistan, the Sonthal Parganas,
the District of Angul, the Shan States and the
Pargana of Spiti ; and it applies also to— -
() all British and Indian subjects of His
Majesty within any State in India; and
() all'Servants of His Majesty, whether British
subjects or not, within any State in India,
(3) It shall come into force on the date on which
the Treaty comes into force.

9. In this Ordinance, unless there is anything Definitions.
repugnant in the subject or context,-—

(@) “custodian,” means a custodian of enemy
property

, 1
[ Price one anna and nine pies.]
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‘ment has by ordej in writing congented to the

initiation of the proceedings.

8. If His Majesty is pleased to make an Order
in Coungil for the purpose of giving effect to the
Treaty, then from the date of such Order, this Ordi-

ance shall be repealed.

THE SCHEDULR,
[See section 2 (b).]

The following are the classes of pecuniary obligations
referrell to in the first paragraph of Article 248 of tle
Treaty | —

(1)} Debts payable before the war and due by a national
of one of the Contracting Powers, residiaz
within its territory, to a mational of an Oppos.
ing Power, residing within its territory;
ebts which become payable during the war to
nationals of one Contracting Power residing
within its territory and arose out of transactions
or contracts with the nationals of an Opposing
Power, resident within its territory, of which
the total or partial execution was suspended on. -

ccount of the existence of a state of war;

(3) Intprest which has accrued due before and “during:
the war to a national of one of the Contracting
Pywers in respect of securities issued or taken
ov&r by an Opposing Power, provided that the

ent of interest on such securities to the
nals of that Power or to neutrals has not
aspended during the war; . .

(4)~Capital syms which have become payable before
and duNing the war to nationals of one of the
Contracting Powers in respect of securities
issued on taken over by one of the Opposing -
Powers, Pprovided that the payment of such
capital stns to nationals of that Power or to
neutrals hag not been suspended during the war.

CHELMSFORD,
Vixeroy and Governor General.




OF 1920.] Tredt,'g/v o’f"P‘eacé (A ustria).

trator appomted by any such Tribunal
and with payment of claims growing out
of acts committed by the former Austro-
Hungarian Government or by Austrian
authorities since the thirty-first day of
July and before the twelfth day of
August, 1914;

() secondly, with payments of the amounts due
in respect of claims by British nationals
in India with regard to their property,
rights and interests in the terrltomes of
(;ermany, Bulgaria and Turkey, in so
far as those clalms are not otherwise

satisfied; and

(¢) thirdly, with payments of amounts due in
respect of claims by any British nationals
of the nature referred to in clauses («)
and (b):

Provided that any particular property, rights
or interests so charged may at any time be released
from the charge so created by order of the Governor
General in Council.

4. (7) No person shall, without the consent of Prohibition
the custodian appointed for the Province in which of transac-
such person resides or carries on business, transfer, enemy pro-
part with or otherwise deal in any property, right perty:
or interest which has become subject to a charve by

virtue of section 3.

(2) Any person contravening the provisions of
this section shall be punishable with imprisonment

which may extend to three years or with fine or with
both.

9. No person shall pay or accept payment of Prohibition

any enemy debt, and any person contravening this of payment
or receipt of

provision shall be punishable with imprisonment payment ot

for a term which may extend to three years or with enemy debts.
fine or with both.

6. No suit or other legal proceeding shall lie in Prohibition
any Court of law for the recovery of any enmemy ol pro-
Y y y my ceedings for
debt. recovery of

 dobt;
7. No Court shall take cognisance of any offence éﬁzﬂ’sanie o

pumshable under this Act, unless the Local Govern- offences
a,gamst the

S
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n e kind erved to in the first
paragraph of Article 248 of the Treaty,
a5 set out in the Schedule, and includes
any sum which under the Treaty has to be
treated or dealt with in like manner as
 an enemy debt;
« national ' in relation to-any State includes
the subject of that State, and any com-
pany or corporation incorporated therei
according to the law of that State, and, 1n
the case of a Protectorate, the natives

thereof ; and
““ British national 1
person being 2 B

n India” includes any
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« the Treaty” means the Treaty of Peace
with Austria made and signed on be-
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or 1921.]

(4) secondly,

Treaty of Peace (Hungary).

awarded by any Tribunal which may be
set up under or in pursuance of the
terms of the Treaty or by any arbitrator
appointed by any such Tribunal and
with payment of claims growing out
of acts committed by the former Austro-
Hungarian Government or by Hungarian
authorities since the twenty-eighth day
of July and before the twelfth day of
August, 1914 ;

with payments of the amounts
due in respect of claims hy British nation-
als in India with regard to their property,
rights and interests in the territorics of
Germany, Austria, Bulgaria and Turkey,
in so far as those claims are not otherwise
satisfied ; and

(¢) thirdly, with payments of amounts due in

respect of claims by any British nationals
of the nature referred to in clauses (a)

and (b) :

Provided that any particular property, rights or

interests so charged may at any

time be released

from the charge so created by order of the Governor
General in Council.

4. (1) No person shall, without the consent of
the custodian appointed for the Province in which
such person resides or carries on business, transfer,
-part with or otherwise deal in any property, right or
interest which has become subject to a charge by
virtue of section 3.

(2) Any person contravening the provisions of
this section shall be punishable with imprisonment
which may extend to three years, or with fine or with

both.

Prohibition
of transac-
tions in

enemy
property.

5. No suit or other legal proceeding shall lie in Prohibition
any Court of law for the recovery of any enemy

“debt.

of legal pro-
ceedings
for recovery

6. No Court shall take cognisance of any offence Cognisance

punishable under this Ordinance,

unless the T.ocal

-« Government
3

of offences
against the
Ordinance.




Creation of
charge on
enemy pro-
perty.

Treaty of Peace (Hungary). L ORD. I
property appointed under the Enemy
Trading Act, 1915 ;

(9). “lenemy debt " weans any pecuniary ohliga-

tion of the kind referred to in the first

paragraph of Article 231 of the Treaty,
as set out in the Schedule, and includes
any sum which under the Treaty has to
he treated or dealt with in like manncr as
h enemy debt ;

pany or corporation mcorporated therein
acpording to thelaw of that State, and

reof ; and ¢ British national in India”
includes any person being a British
nal who resides or car rlea N busmebb

- (d) “the Treaty ” means the Treaty of Peace
with Hungary made and signed on hehalf
of His Majesty at Trianon on the fourth
day of June, 1920, together with all Pro-
tocols ~nnexed thereto.

3. All property, rights and interests belonging to
nationals of the former Kingdom of Hungary at the
date when the Treaty \comes into force (not being
property, rights or interests acquired under any
general licence issued by §r on behalf of His Majesty)
and the net proceeds of thiir sale, liquidation or other
dealings therewith are herehy charged—

(@) in the first place, with the payment of the
amounts due in \respect of claims Dby
British*nationals in\India with regard to
their property, righ{s and interests, in-
cluding companies And associalions in
which they are interested in the territo-
ries of the former Kingdom of Hungary
or debts owing to themn by Hungarian
nationals, and with the payment of any
compensation which mnjay hereafter he

- awarded

XIV of 1915,
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Treaty of Peace (Hungary). [ OBD. I OF 1921.)

Government has, by order in writing, consented to
the initiation of the proceedings.

7. If His Majesty is pleased to make an Order
in Council for the purpose of giving effect to the
Treaty, then from the date of such Order this Ordi-
nance shall be repealed.

THE SCHEDULE.
[See section 2 (b).]

The following are the classes of pecuniary obli-
gations referred to in the first paragraph of Article
231 of the Treaty :— '

(1) Debts payable before the war and due by a
national of one of the Contracting Powers, residing
within its territory, to a national of an Opposing
Power, residing within its territory ;

(2) Debts which became payable during the war
to nationals of one Contracting Power residing within
its territory and arose out of transactions or con-
tracts with the nationals of an Opposing Power,
resident within its territory, of which the total or
partial execution was suspended on account of the
existence of a state of war;

(3) Interest which has accrued due before and
during the war to a national of one of the Contract-
ing Powers in respect of securities issued or faken
over by an Opposing Power, provided that the
payment of interest on such securities to the nation-
als of that Power or to neutrals has not been sus-
pended during the war ;

'(4) Capital sums which have become payable
before and during the war to nationals of one of
the Contracting Powers in respect of securities issued
by one of the Opposing Powers, provided that the
payment of such capital sums to nationals of that
Power or to neutrals has not been suspended during
the war.

READING,
Viceroy and Governor General.
4 : '
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ORDINANCE No. IT or 1921.

[26'57& August, 1981.)

An Ordinance to provide for the proclama-
tion of Martial Law, to empower military
authorities to make regulations for ad-
ministering it, and to provide for other
matters connected therewith.

[Published in the Gazette of India Extraordinary of the 20th
Aungust, 1921.]

THEREAS an emergency has arisen which makes
it necessary to provide for the proclamation of
Martial Law, to empower military authorities to
make regulations and issue orders to provide for the
~public safety and the maintenance and restoration of
order, to authorise the trial of certain offences by
Special Courts constituted under this Ordinance, and
to provide for other matters connected with the ad-
ministration of Martial Law ;

Now, therefore, the Governor General, in exercise
of the powers conferred by section 72 of the Govern-
ment of India Act, is pleased to make and promulgale
the following Ordinance :—

1. This Ordinance may be called the Martial Law Short title.

Ordinance, 1921,

2. Martial Law shall be in force and the provi- Proctamation
sions of this Ordinance shall apply in the area which §f Martial

is specified in the Schedule and in such oiher areas as
the Governor General in Council may, by notification
in the Gazette of India, direct, and in all such areas
Martial Law shall be proclaimed by such means and
in such manner as the Local Government may direct ;
and shall remain in force in any such area until with-
drawn by the Governor General in Oouncﬂ by notifi-
cation
1

-

[ Price three annas.)
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cation in the Gazette of India, whereupon the provi-
sions of this Ordinance shall cease to apply in such
area :

Provided that no failure to comply with any
directions of the Local Government as to the manner
ol proclamation in any area shall invalidate anything
done in the administration of Martial Law in pursu-
auce of this Ordinance in that area:

Provided further that the validity of any senten-
ces passed, or of anything already done or sulfered, or
any liability incurred or indemnity granted in accord-
ance with the provisions of this Ordinance shall not
be affected by reason only of the fact that this Ordi-
nance has ceased to be in force.

3. In any area in which Martial Taw is for the
time being in force, the Commander-in-Chief in
India or an officer not below the rank of Major-
General empowered by him in this behalf, shall
appoint one or more military officers, not being lower
in rank than a Lieutenant-Colonel, to be Military
Commanders to administer Martial Law (any such
officer being hereinafter referred to in this Ordinance
as “the Military Commander”), and the Military
Commander shall exercise his powers in respect of
such area or such part thereof (hereinafter referred
to as an “ administration area’) as the appointing
authority may direct.

4. (1) Subject to the provisions of this Ordi-
nance, the Military Commander shall have power to
make regulations to provide for the public safety and
the maintenance and restoration of order and as to

" the powers and duties of military officers and others

in furtherance of that purpose.

(2) Such regulations may provide that any con-
travention thereof, or of any order issued thereunder
or supplementary thereto, shall be punishable with
any punishment authorised by any law in force in
any part of British India, and any such contravention
shall, for the purposes of thiz Ordinance, be deemed to
be an offence against a regulation or an order, - as the
case may he.

(8) The




oF 1921.] Martial L.
(8) The power to malke regulations shall be sub-
ject to the following cond1t1ons, namely :—

(¢) in making any regulation the Military
Commander shall interfere with the ordi-
nary avocations of life as little as may be
consonant with the exigencies of the
measures which he deems to be required
to be taken for the purposes of Martial
Law ;

{¢3) before making any 1*coulat10n ‘the Military
Comma,ndcl shall, 1f possible, consult the
senior civil officer in direct charge of the
administration area in which he exercises
power, but shall not be bound to follow
h1s advme and

(#i1) the penalty, if any, for the contravention
of a regulation shall be speocified there-
m.

(4) The Military Commander shall cause any
regulation made by him to be published in such
manner as he thinks best fitted to bring it to the
notice of those affected, and shall transmit through
the normal channel a copy of every regulation so
made to the Commander-in-Chief in India.

(I) The Military Commander may, by order in
writing, empower any Magistrate or any military
officer of seven years’ service not below the rank of a
Captain to make Martial Law Orders in any part of
the administration area for the purpose of supplement-
~ ing the regulations in that area, and the punishment
for the contravention of any such Order shall be that
specified in the regulations for the contravention of a
Martial Law Order :

Provided that no Order shall be made which is
incounsistent with the regulations.

(2) Every Magistrate or officer making a Martial
Law Order under sub-section (1) shall cause the sume
to be published in such manner as he thinks best
fitted to bring it to the notice of those affecied.

(8) A copy of every such Order shall, as soon as
may be, be submitted to the Military Commander,
who

i

Martial Law
Orders.
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who shall have'power to add to, modify or rescind
any such Order in such way as he thinks fit.
(4) Where a Military Commander has under sub-
section (3) added to, modified or rescinded any such
Order, he shall forthwith communicate the fact to the
Magistrate or officer who made the Order, and such
Magistrate or officer shall therecupon cause to be pub-
lished in the manner hereinbefore mentioned the
Order as so added to or modified, or the fact that the
Order has been rescinded, as the case may be.
Courts 6. (Z) Summary Courts of criminal jurisdiction
Ordinance.  Inay be constituted for the purposes of this Ordinance

in any administration area in the manner herein-
after provided.

(2) The Military Commander may, by general or
special order in writing, empower auny Magistrate
appointed under the provisions of the Code of
Criminal Procedure, 1898, to exercise the powers of V of 189,
a Summary Court.

‘Lin"si;?tti'\:::\ of . No Summary Court shall try any offence unless
r1sale . ~

Y smmmary  Such offence was committed —

Courts.

(¢) in the administration area in which such
Court was constituted, and

(b) after such date (whether before or after the
date of the proclamation of Martial Law
in the area) as the Governor General in
Council may, in respect of such area, by
notification in the Gazette of India, direct
in this behalf.

Trial of 8. (1) Every offence against a. regulation or a
" offences Martial Law Order which is triable by a Summary
againstregulds (vt shall be tried by such Court, unless the
Martiel Lav - Military Commander directs that it be tried by the

Oxders. ordinary Criminal Courts.

(2) The ordinary Criminal Courts are hersby em-
powered to try any offence in respect of which a
Military Commgnder has made a direction under
sub-section (7) and any offence against a regulation
or Martial Law Order which is not triable by a
Summary Court.

(3) Contraventions
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(3) Contraventions of any regulatfost or order made
or issued in any area, after the date noetified’in respect
of that arca by the Governor General”in Council
under clause (d) of section 7 and prior to the en-
forcement of Martial Law by or under this Ordinance
in that area, by any officer acting in the exercise of
military control for the purpose of providing for the
public safety or the maintenance or restoration of
order shall be deemed to be offences against a regula-
tion or a Martial Law Order in force in that area
under this Ordinance, and shall be triable and
punishable as if any sentence authorised by any such
aforesaid regulation or order were a sentence authoris-
ed by a regulation under this Ordinance. :

9. (1) Subject to the provisions of section 7, Trialof
offences, other than offences of the kind referred to °X®

connected
in section 8, connected with the events which have with events
necessitated the enforcement or continuance of Martial oS
Law, or any class of such offences, may, if the
Military Commander by general or special order so

directs, be tried by Summary Courts.

(2) If any question arises whether or not an
offence is an offence of the nature described in sub-
section (1), the decision of the Summary Court shall
be conclusive on the point, and such decision shall not
be questioned in any Court.

- (8) The Military Commander or any authority
empowered by him in this behalf may, by a general
or special order, give directions as to the distribution
among the Summary Courts of cases to be tried by
them under section 8 or this section.

10. Save as otherwise provided in this Ordinance, Trial of other
all offences shall be dealt with by the ordinary °ferces
Oriminal Courts exercising jurisdiction in the al-
ministration area in the ordinary course of law.

11. The ordinary Civil Courfs shall continue to Juisdiction
exercise civil jurisdiction in the areas in which Givil Courts.
Martial Law is in force by or under this Ordi-
nance, provided that no Civil Court shall exercise
any jurisdiction by way of interference with any

regulation
5
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regulation or ‘Ma;rtlal Law Order made under this -
Oldmance

Samomeot 12 Inthe trial of any case a Summary Court
Courts. shall, as far as possible, follow the procedure laid
down in the Code of Criminal Procedure, 1898, for Vv of 1898,
the trial of warrant-cases, and shall have all the
powers conferred by the said Code on a Magisirate in
i regard to the issue of processes to compel appearance
' and to compel the production of documents and other
moveable property.

Provided that the Court shall not be required to
record more than a memorandum of the evidence or
to frame a formal charge :

Provided further that, in the trial of any offence
punishable with imprisonment for a term not exceed-
ing one year, the Court may follow the procedure for
the summary trial of cases in which an appeal lies
laid down in Chapter XXII of the said Code.

Sentences by  13. Summary Courts may pass any sentence authaor-

fombary  ised by law or by regulations under this Ordinance
provided that such Courts shall not pass a sentence
of imprisonment for a term exceeding two years, or
of fine exceeding one thousand rupees.

Juvisdiction 14, () No person shall be tried by a Summary
o semmary Court for an offence which is punishahle with im-
prisonment for a term exceeding five years.

(2) If a Summary Court is of opinion that the
offence disclosed is one which it is not empowered ,
to try, it shall send it for trial to an ordinary Cri- ’4
minal Court having jurisdiction. ) -

(8) If a Summary Cowrt is of opinion that an
offence which it is empowered to try should be tried
by an ordinary Criminal Court, or that it requires =
punishment in excess of that which it is empowered
to inflict, it shall stay proceedings and report the
case for the orders of the Military Commander, who
may direct that the case shall be tried by a Summary
Court, or may send it to an ordinary Criminal Court
having jurisdiction,

15. Every
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- Y of 1893.
V of 1898.
V of 1898,

¥ 7 XLV of 1860,

S. 'V of1898.

_section (2) of section 892 and the provisions o

oF 1921.] Murtial Law.

15. Every person accused of an offence before a Legl
Summary Court shall be entitled to be defended by *""*"
a legal practitioner :

Provided that the Court shall not be required to
grant an adjournment for the purpose of securing
the attendance of a legal practitioner if, in the opinion
of the Court, such adjournment would cause unreason-
able delay in the disposal of the case.

16. (1) Notwithstanding the provisions of the giqusion of
Code of Criminal Procedure, 1898, or of any other interference
law for the time being in force, or of anything Gee”
having the force of law by whatsoever authority
made or done, there shall be no appeal from any
order or sentence of a Summary Court, and no
Court shall have authority to revise such order or
sentence, or to transfer any case from a Summary
Court, or to make any order under section 491 of
the Code of Criminal Procedure, 189%, or have any
jurisdiction of any kind in respect of any pro-
ceedings of a Summary Court.

(2) The power of the Governor General in Council
or the Local Government to make orders under sec-
tion 401 or section 402 of the Code of Criminal Pro-
cedure, 1898, shall apply in respect of persons senten-
ced by Sammary Courts.

17. Notwithstanding anything contained in sub- Linitation of
section (&) of section 4, no Summary Court shall pass pover of
a sentence of whipping, for any offence against a Court to’
regulation or Martial Law Order except where the whip.
offender has in the commission of the offence wused
criminal force within the meaning of the Indian
Penal Code.

18. Iu the execution of any sentence of Whipping peecution of
passed by a Summary Court, the provisions of sub- 'sell}.tpen,ces of
f“’ 1 Plllg'. T
sections 393 and 894 of the Code of Criminal Proce-
dure, 1898, shall apply, and every such sentence shall,
as far as possible, be carried out in a place to which
the public shall not be admitted.

19. Unless there is anything repugnant in the Offence

subject or context, the word “offence’ shall be deemed dofined.

“for
7
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for the purpcses of this Ordinance and of sectiong
1898, to include an act which is, or which under

the provisions of this Ordinance is deemed to be,
an offence against a regulation or a Martial Law

Order.
Saving. 20. Nothing in this Ordinance shall be con- .
strued as in deroo‘atlon of any powers for the main-

tenance of law and Corder exercisable by the Governor
General in Council or any other authority.

yilidation of  — 97. Any sentence passed in any area, after the

Martial Law

semtonces  date notified in respect of that area by the Governor

prior o . General in Council under clause (o) of section 7 and

! " prior to the enforcement of Martial Law by orunder
this Ordinance in that area, in respect of any con-
travention of a regulation or order made or issued
within the same period by any officer acting in the exer-
cise of military control for the purpose of providing
for the publicsafety or the maintenance or restoration
of order shall be deemed to be as valid as if it were a
sentence passed under this Ordinance in respect of an
offence against a regulation or a Martial Law Order in
force in that area under this Ordinsance.

Procaedings 22. No sentence, finding or order passed by a

* not

invalidtted Summary. Coult shall be invalid by reason only of
by tertain, - any errot, omission or irregularity in any proceedings
T 101

BN before or during the trial, unless such error, omission
P or 11'1egula11ty_ has in fact occasioned a faﬂme of

. justice.

?}fﬂf“t@;f‘ifg" of 93, No suit, prosecution or other legal proceeding
ond . , ! »

Jction whatsoever shall lie against any person for or en

account of or in respect of any act, matter or thing
ordered or dome, or purporting to have been ordered
or done,

(¢) under this Ordinance, or (

(B) in the exercise of military control in any
arca for the pmrpose of proudmg for the
public safety or the maintenance or res-
toration of order, after the dale notified
in respect of that area by the Governor
General in Council under clause () of

section

401 and 402 of the Code of Criminal Procedure, v of 1g9q
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section 7 and prior to the enforcement of
Martial Law by or under this Ordinance
in that aren :

Provided that such person has acted in good faith
and in a reasonable belief that his action was necessary
for the said purposes :

Provided [urther that nothing in this section shall
prevent the institution of proceedings by or on behalf
of the Government against any person in respect of
any mattcer whatsocver.

THE SCHEDULE.

(See section 2.)

The area comprised within the following taluks
in the Malabar district of the Madras Presidency,
namely :—

Walavanad,
Ponnani,
Ernad and
Calicut.

READING, e
Viceroy and Governor General.
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- Martial Law-Ordinance, 1921 (hereinafter referred

ORDINANCE No. 11T or 1991.

[6¢k September, 1921.]

An Ordinance to supplement the provisions
of the Martial Law Ordinance, 1921.

(Published in ¢he Qazette of India Eaxtraordinary of the bil
September, 1921.)

HEREAS an emergency has arisen which
makes it necessary to supplement the provi-
sions of the Martial Law Ordinance, 1921 ;

Now, THEREFORE, the Governor General, in exercise
of the powers conferred by section 72 of the Govern=
ment of India Act, is pleased to make and promul@ate'
the followmg Ordinance :—

1. (Z) This Ordinance may be called the Martial Sﬁg‘:x?:ﬁ .

Law (Supplementary) Ordinance, 1921.

(2) It shall have the same extent as the Martial
Law Ordinance, 1921, and shall apply also in any
area in which the said Ordinance applies by virtue
of a notification under section 2 thereof.

9. Notwithstanding anything contained in the Sg;;a; Tri-,

to as the principal Ordinance), Special Tribunals may
be constituted for the purposes of that Ordinance in

. any administration area or areas in the manner here-

inafter provided.

3. A Special Tribunal shull consist of threc per- Canatitation
sons who shall be appointed by the Local Government, fyqim
The President of the Tribunal shall be a person who

has acted or is acling as a Judge of a High Court,

24 & 25 Viet,, ©stablished under the Indian High Courts Aat 1861

c, 104,

or the Government of Tndia Act, and the other two
members shall be persons who have acted for a period

of -
1

[ Price one anng and nine pies.)
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Martial Low (Supplementary). [ ORD. III

of at least two years in the exercise of the powers

of a Sessions Judge under the Code of Criminal Pro-

cedure, 1898. V of 1898.
Application

of Drocisions 4. The provisions of sections 7, 15, 17, 18, 22 and

of principal 28 of the principal Ordinance shall apply to Special

Ordivance.  TPrihunals in the same manner and to the same extent
as théy apply to Summary Courts and, for the pur-
poscs of this Ordinance, the word ¢ offence ’ shall have
the meaning ascribed to it by section 19 of the prin-
cipal Ordinance : :

Provided that a Special Tribunal constitated in
more administration areas than one shall, subject .
to the provisions of this and the principal Ordinance,
have jurisdiction in all such areas.
Jarisdiction 5. (I) Subject to the provisions of section 4, a
Tribmmals.  Special Tribunal shall, notwithstanding anything
. contained in the principal Ordinance, try such offences,
connected with the events which have necessitated
the enforcement or continuance of Martial Law, as
the Local Government may; by general or special
order in writing, direct.

- (2) If any question arises whether or not an
offence is an offence of the nature described in sub-
section (I), the decision of the Special Tribunal shall
be conclusive on the point, and such decision shall

. not be questioned in any Court.

(3) Special .Tribunals may pass any sentence
authorised by law or by regulations under the said

Ordinance. :

o (4) When an- accused person is sentenced fo
death by a Special Tribunal, the President shall
inform him of the period within which, if he wishes

to appeal, his appeal should be preferred.
Procedure of 6. (1) A Special Tribunal may take cognizance
Apecial Tibt of offences without the accused being committed to

it for trial and, in trying accused persons, shall follow
the procedure preseribed by the Code of Criminal
Procedure, 1898, for the trying of warrant-cases v of 1898.
by Magistrates :

Provided that the Special Tribunal shall make a
memorandum only of the substance of the evidence

of




V of 1898.

V of 1898,

X of 1908,

¥ oof 1898,

or 1921.] Martial Low (Supplementary).

of each witness examined, and sball not be bound
to adjourn any trial for any purpose unless such
adjournment is, in its opinion, necessary in the inter-
ests of justice.

(2) Nothing in the proviso to sub-section (Z)
shall be deemed to affect the provisions of section
15 of the principal Ordinance as applied to the pro-
ceedings of Special Tribunals by this Ordinance.

(3) A Special Tribunal shall have all the powers
conferred by the Code of Criminal Procedure, 1898,
on a Court of Session exercising original jurisdic-
tion.

(4) In the event of any difference of opinion
among the members of a Special Tribunal, the opi-
nion of the majority shall prevail. '

7. (I) Notwithstanding the provisions of the
Code of Criminal Procedure, 1898, or of any other
law for the time being in force, or of anything having
the force of law by whatsoever authority made or
done, there shall, save as hereinaflter provided, be no
appeal from any order or sentence of a Special Trihu-
pal, and no Court shall have authority to revise
such order or sentence, vor to transfer any case from
a  Special Tribunal, or to make any order under
section 491 of the said Code, or have any jurisdietion
of any kind in respect of any proceedings of a
Special Tribunal, and no order of confirmation
shall be necessary in the case of any such sentence.

(2) An appeal shall lic to the High Court in the

case of any sentence, passed by a Special Tribunal,
of death or of transportation for life or of imprison-
ment for a term of ten years or more, and the provi-
sions of the Indian Limitation Act, 1908, shall apply
as though the appeal were an appeal to a High Court
under the Code of Criminal Procedure, 1898, from
a sentence passed by & Court of Session,

(3) The power of the Governor General in Coun-
cil or the Local Government to make orders under
section 401 or section 402 of the said Code shall apply
in respect of persons sentenced by Special Tribunals.

8. The
3

Limitation of
powers of in-
terference of
other Courts,
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Rules. 8. The Local Government may, by notification
in the local official Gazette, make rules providing
for—

(5) the times and places at which Special Tribu-
nals may sit; and ' :

(#¢) the procedure of Special Tribunals, includ-
ing the powers of the President, and
the procedure to be adopted in the event
of the President or any member being
prevented from attending throughout the
trial of any accused person.

Citation of 9. The provisions of this Ordinance shall be con-

Ordinance.  strued with, and read as part of, the Martial Law
Ordinance, 1921, and this Ordinance and the princi- 11 of 1921.
pal Ordinance may be cited together as the Martial
Law Ordinances, 1921].

- READING,
Viceroy and Governor General.

} . -y
4 » - \f
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I of 1921.

ORDINANCE No. IV oF 1921,

(15¢h October, 1921.}

An Ordinance to provide for the constitution
of Military Courts for the trial of certain
offences committed in any area in which
Martial Law is in force.

[Publisked in the Gagzette of India Fatraordinary of the 15¢k
October, 1921.]

'“THEREAS an emergency has avisen which makes
it necessary to provide for the constitution of
Military Courts for the trial of certain offences com-
mitted in any area in which Martial Law is in force;

Now, therefore, the Governor General, in exercise
of the powers conferred by section 72 of the Govein-
ment of India Act, is pleased to make and promulgate
the following Ordinance :—

1. (1) This Ordinance may be called the Martial Short titte

Law (Military Courts) Ordinance, 1921.

(2) It shall have the same extent as the Martial
Law Ordinance, 1921, and shall apply also in any
area in which the said Ordinance applies hy virtue
of a nofification under section 2 thereof.

9. In this Ordinance— |

(@) the expression ““enemy’’ means any muti-
neers, rehels or rioters against whom opera-
tions are being carried out by His Majesty’s
forces or the police for the purpose of restor-
ing or maintaining order in any area in
which Martial Law is in force by or under
the provisions of the Martial Law Ordinance,
1921 :

(&) all
1

[Price one anna and nine pies.)
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() all ‘words and expressions used in this Ordi-
nance and defined in the Martial Law Ordi-

nance, 1921, shall be deemed to have the IIofl821

meanings respectively attributed to them by
that Ordinance.

3. (1) No person shall—

(@) communicate to the enemy, or .
(8) with the intention of communicating it to the
enemy, collect, publish or attempt to elicit,

any information with respect to the movements,
numbers, description, condition or disposition of any
of His Majesty’s forces or any police force engaged
in administering Martial Law or in restoring or main-
taining order, or with respect to the plans or conduct
orsupposed plans or conduct of any military opera-
tions by any such forces, or with respect to any works
or measures undertaken for, or connected with or
intended for, the defence of any place.

(2) No person shall commit any act, which is
calculated to mislead or hamper the movements or
imperil the success of any operations of His Majesty’s
forces or any police force engaged in administering
Martial Law, or in restoring or maintaining order,

(3) Any person who contravenes the provisions
of sub-section (1) or sub-section (2) shall be deemed
to have committed an offence under section 121 of
the Indian Penal Code. '

(4) Any person who voluntarily assists or relieves
with money, victuals or ammunition, or knowingly
harbours, protects or conceals any enemy, shall be
punishable with rigorous imprisonment which may
extend to ten years, or with fine, or with both.

4. (1) Notwithstanding anything contained in
the Martial Law Ordinances, 1921, or in any other
law for the time being in force, the Military Com-
mander may, where in his opinion the exigencies of

‘the situation require the adoption of this course for
the purpose of restoring or maintaining order, by

order in writing, direct that— V
(a) any offence against section 121 or section
122 of the Indian Penal Code ;
(b) any

XLV of 186047

IIT of 1921.

X1V -of 1860. :
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(8) any offence against section 802 of the said
Code, where, in the opinion of the Military.
Commander, such offence was connected with
the events which have necessitated the en-
forcement or continuance of Martial Law ;

(c) any offence under this Ordinance ;

(d) any offence specified in this behalf by the
Local Government with the previous sanc-
tion of the Governor General in Council, by
notification in the local official Gazette; or

(¢) any attempt to commit or the abetment of
any offence hereinbefore mentioned ;

committed after the commencement of this Ordi-
nance, or committed in any area after the date
votified in respect of that area under clause (b) of
rof1921.  section 7 of the Martial Law Ordinance, 1921, by any
person captured or arrested after the commencement
of this Ordinance, shall be tried by a Military Court
to be convened by him.

(2) Subject to the provisions of this Ordinance

UIof192). and of the Martial Law Ordinances, 1921, a Military
Court, for the purposes of such trial, shall be consti-

tuted in the same manner, and shall exercise the same
powersand follow thesame procedure as a Summary

General Court Martial convened under the Indian

| ¥IIof 1911, Army Act, 1911, for the trial of a person subject to

that Act, who had on active service committed an
offence under that Act, and the provisions of that Act
and of the rules made thereunder shall apply to and
govern all such proceedings : :

Provided that any person exercising the powers
of a Magistrate of the first class or of a Sessions
Judge may be appointed a member of a Military
Court under this Ordinance :

Provided, further, that a memorandum of the
evidence given at the trial and the statement, if any,
made by the accused shall always be recorded.

(3) The finding and sentence of a Military Court
under this Ordinance shall require to be confirmed by
the convening officer :

Provided
3
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_ special order in writing, delegate his powers under

Provided :'that_ ‘every centence of death shall be
reserved for confirmation by the General Officer Com-
manding the District. '

(4) The Military Commander may, by general or

this section to any officer not below the rank of Field
Officer. ‘

5. Subject to the provisions of this Ordinance, the
provisions of sections 15, 16, 18, 22 and 23 of the
Martial Law Ordinance, 1921, shall apply to-the IIof 11
proceedings of Military Courts under this Ordinance
as they apply to the proceedings of Summary Courts
uvnder that Ordinance.

READING,
~ Viceroy and Governor General.

4,
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ORDINANCE No. V or 1921."

[12th November, 1921.]

An Ordinance to provide for the trial by
Special Magistrates of certain offences
committed in any area in which Martial
Law is in force.

(Published in the Gazette of India Ertraordinary of the 11th
November, 1921.) ’

HEREAS an emergency has arisen which
: makes it necessary to provide for the trial by
i Special Magistrates of certain offences committed in
; any area in which Martial Law is in force ;

Now, therefore, the Governor General, in exercise
of the powers conferred by section 72 of the Govern-
ment of India Act, is pleased to make and promulgate
the following Ordinance :—

1. (I) This Ordinance may be called the Martial
Law (Special Magistrates) Ordinance, 1921.

(2) It shall have the same extent as the Martial

area in which the saiq Ordinance applies by virtue of
a notification under section 2 thereof.

9. All words and expressions used in this Ordi-
IIo£1921. mpance and defined in the Martial Law Ordinance,
1921, shall be deemed to have the meaning respec-

tively attributed to them by that Ordinance.
it 3. Any Magistrate of the first class who has
exercised the powers of a Magistrate of the first class
. for a period of not less than two years, and who has
been empowered, under the provisions of section 6
ITof1921.  of the Martial Law Ordinance, 1921, to exercise the
powers of a Summary Court, may be invested by the

Local
1 .

[ Price one anna and siz pies.]
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Martial Law (Special Magistrates). [ OoRD. v

Local Government with the powers of a Special
Magistrate under this Ordinance.

4. (1) Notwithstanding anything contained in glofflézi.
of 1931,

the Martial Law Ordinances, 1921, or in any other law
for the time being in force, a Special Magistrate
shall have power to try such offences as the ILocal
Government or an officer empowered by the Local
Government in this behalf may, by general or special
order in writing, direct:

Provided that a Special Magistrate shall not
fry— '

(¢) any offence other than an offence connect-
ed with the events which have neces-
sitated the enforcement or continuance of
Martial Law,

(b) any offence other than an offence committed
in any area after the date notified in
respect of that area under clause (b) of

section 7 of the Martial Law Ordinance, IIof 1921

1921, or
{¢) any offence punishable with death.

() If any question arises whether or not an
offence is an offence of the nature described in
clause (¢) of sub-section (I), the decision of the
Special Magistrate shall be conclusive on the point,

and such decision shall not be questioned in any
Court.

5. In the trial of any casc under this Ordinance,
a Special Magistrate shall follow the procedure laid

down in section 6 of the Martial Law (Supplement- IIT of 1021,

ary) Ordinance, 1921, for the frial of cases by a
Special Tribunal. '

6. A Special Magistrate mnay pass any sentence
which may be passed by the Court of a Magistrate

specially empowered under section 80 of the Code of Vof 18%

Criminal Procedure, 1898.
7. Notwithstanding anything contained in the

Martial Law Ordinances, 1921, the ILocal Govern- 1y 1921.
ment may transfer to a Special Magistrate any case 1L of 1921

which is pending before a Swmmary Court or

a
2
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a  Special Tribunal constituted under those Ordi- -
nances. ‘ S

8. (1) Where a Special Maonstlate passes a sen- Appeals
tence of transportation or of 1mpr1s0n1nent for a term
exceeding two years, an appeal shall lie to a Special
Tribunal constituted in the same area under the
Martial Law (Supplementary) Ordinance, 1921.

(2) An appeal under sub-section (I) shall be
presented within seven days from the date of the
sentence.

(8) In disposing of an appeal under this section,
the Special Tribunal shall follow the same procedure
and exercise the same powers as an Appellate Court
under the Code of Criminal Procedure, 1898.
of this Exclusion of

9. Subject to the provisions of section 8
Ordinance, the provisions of sections 15, 16, 18, 22 {)';tf;{l?f““
and 23 of the Martial Law Ordinance, 1921, shall Courts,
apply to the proceedings of the Courts of Special
Magistrates under this Ordinance as they apply to
the proceedings of Summary Courts under that
Ordinance.

10. Notwithstanding anything contained in any Place of
law for the time being in force, the Local Govern- sitting.
ment may, by general or special order, appoint
places outside the area in which Martial Law is in
force at which any Summary Court, constituted
under the Martial Law Ordinance, 1921, or Specml
Magistrate may sit for the trial of offences.

11. Nothing in this Ordinance shall be deemed.saving.
to be in derogatlon of, or to interfere with, the power
of a Military Commander to direct that offences  shall
be tried by a Military Court under the provisions of
the Martial Lam(Mﬂltary Courts) Ordinance, 1921.

READING,

Viceroy and Governor General.




ORDINANCE No. T or 1922

(25¢h February, 1922.]
An Ordinance to provide for the speedy trial
of certain offences committed during the
period while Martial Law was in force
or arising out of the circumstances which
necessitated the enforcement or conti-
nuance of Martial Law, in certain areas
in the Malabar District of the Madras
Presidency, and also to enable the Local
Government to take certain steps for the
protection of law-abiding citizens and for
the restoration and maintenance of order
in those areas.

[Published 1n the Gazette of India Extraordinary of the 2560
February, 1922,

HEREAS Martial Law has been in force in
certain areas in the Malabar District of the
Madras Presidency and has now been withdrawn
therefrom ; :
AND WHEREAS an emergency has thereby arisen
which malkes it necessary to provide for the speedy
trial of certain coffences committed during the period
while Martial Law was in force, or arising out of
the circumstances which necessitated the enforce-
ment or continuance of Martial Law, and also to

‘enable the Local Government to take certain steps

for the protection of law-abiding eitizens and for the
restoration and maintenance of order in those areas;

Now,
1
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Now, THEREFORE, the Governor Greneral, in exer-
cise of the powers conferred by section 72 of the
Government of India Act, is pleased to make and
promulgate the following Ordinance:~-

1. This Ordinance may be called the Malabar
(Restoration of Order) Ordinance, 1922,

. In this Ordinance “the Local Government”

.means the Local Government of Madras.

Local Govern-
mient’s powers
to make regu-
lations.

Conrts.

3. (1) The Local Government may make regu-
lations for the protection of law-abiding citizens and
for the restoration and maintenance of order in the
area specitied in the Schedule (hereinafter referred to
as the Scheduled area).

(2) Without prejudice to the generality of the
foregoing power such regulations may provide —

(a) for the circumstances, in addition to the
circumstances laid down in the Code of
Criminal Procedure, 1898, in which, and
the purposes for which, military force
may be utilised in the assistance of the
civil authorities ;

(b) for controlof the distribution of food-stuffs
within the Scheduled area ;

(¢) for the prohibition of the export of food-stuffs
from the Scheduled area.,

(3) Such regulations may provide that any con-
travention thereof or of any order issued thereunder
sball be punishable with imprisonment which may
extend to two years, or with fine, or with both. Any
person who contravenes any such regulation or order
may be arrested without warrant.

(4) Such regulations shall be published in the
Fort 8t. George Guzette and in such other manner
as the Local Government may direct, and shall there-
‘upon have effect as if enacted in this Ordinance.

4. (1) For the purposes of this Ordinance the

Local Government may constitute the following classes
of Courts, namely :—

(@) Summary Courts ;
(d) Courts
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(&) Courts of Special Magistrates ;
(c) Courts of Special Judges.
(2) The Local Government may appoint—

() any Magistrate to exercise the powers of a
Summary Court ;

(b) any Magistrate who has exercised the powers
of a first class Magistrate for not less
than two years to be a Special Magis-
trate ;

(¢) any officer who has acted for a period of at
least two years in the exercise of the
: powers of a Sessions Judge under the
V of 1898, ~ Code of Criminal Procedure, 1898, to be
g a Special Judge.
5. Subject to the provisions of this Ordinance, Offences
Courts constituted under section 4 may try the follow- &;2?12 ﬁide,,
ing offences, namely :— this Ordi-

nance.
(¢) any offence which might have heen tried
under the Martial Law Ordinance, 1921,

ﬁ[ocf;fl?s%i. : the Martial Law (Supplementary) Ordi-
{,Vo‘f’flgf' nance, 1921, the Martial Law (Military

rrrrr — . Courts) Ordinance, 1921, or the Martial
Law (Special Magistrates) Ordinance 1921,
by Courts constituted under those Ordi-
nances ;

(0) any act made punishable under sub-section
(8) of section 3;

(¢) any offence committed in the Scheduled
area after the cessation of Martial Law
which the Distvict Magistrate may certi-
fy to have arisen out of the circumstances
which necessitated the enforcement or
continuance of Martial Law :

Provided that Courts constituted under section
4 shall not fry as an offence any act which is an
offence by reason only of the fact that it constituted
, a contravention of a regulation or Martial Law Order
P of192).  1ygde under the Martial Law Ordinance, 1921.

6. (1) Subject
3
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6. (I) Subject to the provisions of (his Ordi-
nance, the Local Government or any officer authoris-
ed by it in this behalf may, by general or special
order, give directions as to the distribufion among the
various Courts constituted under this Ordinance of
cases triable thereunder, and as to the transfer of
cases from one Court to another.

(2) Courts constituted nnder this Ordinance shall
sit at such places as the Local Government may, by
general or special order, determine.

7. (1) A Summary Court may tvy any offence
mentioned in clause (o), clause (0), or clause (¢) of
section 5 other than an offence punishable with death
or transportation or with imprisonment for a term
exceeding five years.

(2) No Summary Courb shall pass a sentence of
imprisonment for a term exceeding two years or of
- fine exceeding one thousand rupees.

8. A Special Magistrate may try any offence
mentioned in clause (&), clause (0), or clause (¢) of
section 5 other than an offence punishabie with death,
and may pass any sentence which may be passed hy
a Magistrate specially empowered under section 30 of
the Code of Criminal Procedure, 1898,

9. A Special Judge may try any offence men-
tioned in clause (), clause (&), or clause (¢) of section
b, and may pass any sentence authorised by law or ly
regulations under this Ordinance.

10. In the trial of cases under this Ordinance the
Courts shall follow the procedure laid down in the

‘Code of Criminal Procedure, 1898, for the trial of vor1sos.

warrant cases, and shall have all the powers conferred
by the said Code on a Magistrate in regard to the issue
of processes to compel appearance and to compel
the production of documents and other moveable

~ property :
Provided that—
(a) a Court shall not be required to record more
than a memorandum of the evidence and
shall not be Dound {o adjourn any trial

for
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V of 1698,

>

for any purpose, unless such adjournment
is in its opinion necessary in the intercsts
of justice ;

(b) in the trial of any offence pumshable with
imprisonment “for a term mot exceeding
oue year, a Court may follow the proce-
dure for the summary trial of cases in
which an appeal lies laid down in Chapter
X XII of the said Code ; and

(¢) where-the accused has cross-examined or
had the opportunity of cross-examining
any witness, a Court shall not be bound
to recall such witness for the purpose of
cross-examination.

11. (/) An appeal shall lic from the judgment appests.

of a Summary Court to the Court of a Special Judge,
empowered by the Local Government to hear appeals
from the judgment of such Swmmary Court, in any
case where, under the provisions of Chapter XXXI of
the Code of Criminal Procedure, 1898, an appeal
would lie to a Court of Session if the Smnmary Court
were the Court of a Magistrate of the first class.

(2) An appeal shall lie from the judgment of a

Special Magistrate to the Court of a Special Judge

empowered bv the Local Government to hear appeals
fromn the judgment of such Special Magistrate :

Provided that, where in any case a Special Magis-
trate passes any sentence of imprisonment for a term
exceeding four years or any sentence of transportation,
the appeal shall lie to the High Court.

(8) An appeal shall lie under the said provisions
from the judgment of a Special Judge, and the pro-
visions of sections 3871 (8) and 3874 of the said Code
shall apply, as if such Judge were a Sessions Judge.

(4) The period within which an appeal under this
section shall be preferred shall be, in the case of an
appeal against a sentence of death, seven days, and,
in any other case, fifteen days from the date of the
scntence,

(6) A
5
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(6) A Court disposing of an appeal under this
section may exercise all the powers conferred on, and
shall, so far as may be, follow the procedure pre-
scribed for, an appellate Court by the provisions of
Chapter XXXT of the said Code.

Reference and 12. The powers of referenceand revision conferred
YR on Courts by Chapter XXXII of the Code of Crimi- v of 1898,
nal Procedure, 1898, shall be exerciseable in respect
of proceedings before Courts constituted under this
Ordinance as if a Summary Court were the Court of
a Magistrate of the first class, a Special Magistrate
were a Magistrate specially empowered under section
80 of the sald Code, and a Special Judge were a
Sessions Judge :
Provided that the powers conferred by this section
shall be exerciseable only by such Special J udge as
has been empowered by order in writing by the Local
Government in this hehalf.

Seuspcqsion: . 13. The powers of the Governor General in Coun-

commtation €1 Or the TLocal Government to make orders under

of sentences. gection 401 or section 402 of the Code of Criminal
Procedure, 1898, shall apply in respect of persons y ;goe
sentenced under this Ordinance. :

Limitation of 14. Notwithstanding the provisions of the Code
interference  of Criminal Procedure, 1898, or of any other law for V of 1888
oAbt the time ‘being in force or of anything having the
- force of law by whatsoever authority made or done,

save as provided in this Ordinance,—

(@) there shall be no appeal from any sentence
- or order of a Court constituted under
section 4,

() no Cowrt shall have authority to transfer any
case from a Court so constituted, or to
make any order under section 491 of the
said Code, or have any jurisdiction of any
kind in respect of any judicial proceedings
under this Ordinance, and

(¢) no order of confirmation shall he necessary

in the case of any such sentence.
Ceses pending - 15, (I) The Local Government or any officer
under the - 3 1t 1n thie i9v. T
Martial Law BUbhorised Dy it in this behalf may, by general or
Ordigenes;

special
6
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special order, transfer any case which, immediately
prior to the cessation of Martial Law, was pending
before any Court constituted under the Martial Law
1of 192 Ordinance, 1921, the Marlial Law (Supplementary)
HIot192 3 dinance, 1921, or the Martial Law (Special Magis-
vof1921.  trates) Ordinance, 1921, to a Court constituted under
this Ordinance, having jurisdiction hereunder to try
the same.

(2) Where any case has been transferred under
the provisions of sub-section (7), the provisions of
v ot 1898.  section 350 of the Code of Criminal Procedure, 1898,
shall apply as if the Courts constituted under any of
the said Ordinances were Courts of Magistrates exer-
cising jurisdiction under the said Code : -

Provided that, where the person presiding over
a Court constituted under this Ordinance is the pexr-
son who presided over the Court before which the
proceedings began, it shall not be necessary in any
case for him to re-summon and re-hear any of the
witnesses.

(8) The Local Government may direct that any
case which, immediately prior to the cessation of
Martial Law, was pending before a Military Court
constituted under the provisions of the Martial Law
1Ivof192t.  (Military Courts) Ordinance, 1921, shall be tried by
~a Court constituted under this Ordinance having
jurisdiction hereunder to try the same, and such
Court shall in every such case re-summon and re-hear

thie witnesses. '

(4) A case in which a Military Court so consti-
tuted has recorded its finding and sentence before the
cessation of Martial Law shall not be deemed to be
pending within the meaning of sub-section (3), and
in any such case all powers vested in a confirming
authority or in any other authority, whether by way
of confirmation of the sentence or of mitigation,
remission or commutation of the sentence or of par-
don or otherwise ‘shall be exerciseable, and any sen-
tence confirmed or imposed by any such authority
shall be carried into execution, as if Maxtial Law had
not ceased to be in force and as if the Martial Law

(Military
7
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Proceedings
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Protection of -

bond fide
action,

Repeals,

tial Law (Supplementary) Ordinance, 1921, the Mar- 111 of 1921.

(Military Courts) Ordinance, 1921, had continued in 1v of 1921,
force :

Provided that the confirming authority shall not
have power to order revision of the finding or sen-
tence of a Military Court under section 100 of the
Indian Army Act, 1911,

16. No sentence, finding or order passed by a
Court constituted under this Ordinance shall be in-
valid by reason only of any error, omission or irregu-
larity in any of the proceedings before or during the
trial unless such error, omission or irregularity has in
fact occasioned a failure of justice.

1. No suit, prosecution or other legal proceed-
ings whatsoever shall lie against any person for or on
account of or in respect of any act, matter or thing
ordered or doue, or purporting to have been ordered
or done, in the exercise of any powers conferred by
or under this Ordinance :

Provided that nothing in this section shall prevent
the institution of proceedings by or on behalf of the
Government against any person in respect of any
matter where such person has not acted in good faith
and a reasonable belief that his action was necessary.

18. The Martial Law Ordinance, 1921, the Mar- 11 of 1921,

VIII of 1911,

tial Law (Military Courts) Ordinance, 1921, and the 1v of 1921.
Martial Law (Special Magistrates) Ordinance, 1921, Vot 1921,
are hereby repealed.

THE SCHEDULE.

(See section 3.)

The area comprised within the following taluks in the
Malabar district of the Madras Presidency, namely 1=

Walavanad,
Ponnani,

Trnad, and
Calicuf.

READING,

Viceroy and Governor General.

8
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ORDINANCE No. IT oF 1922
[29¢h March, 1922.)

An Ordinance to amend the Malabar (Restora-
tion of Order) Ordinance, 1922.

[ Published in the Gasctte of India Extraordinary of the 30¢k
Mareh, 1922.]

HEREAS an emergency has arisen which makes
it necessary to amend the Malabar (Restoration

Now, therefore, the Governor General, in exercise
of the powers conferred by section 72 of the Govern-
ment of India Act, is pleased to make and promulgate
the following Ordinance :—
1. This Ordinance may be called the Malabar suort tigte.
(Restoration of Order) Amendment Ordinance, 1922.

9. In the Malabar (Restoration of Order) Ordi- Amendment
pance, 1922, the following amendments shall be made 7, 1om"
and shall be deemed to have been made from the

commencement of the said Ordinance, namely :—

(3) In sub-section (I) of section 7 for the words
“five years,” the words ‘‘seven ycars”
shall be substituted ;

(¢¢) In the proviso to section 12, after the word
« section ”’ the words “ on a Special Judge”
shall be inserted ;

(¢8i) After section 15 the fellowing section shall
be inserted, namely :—

“15A. Any appeal which immediately prior Appeals
to the cessation of Martial Law was pending from the Bhng under
judgment of a Special Magistrate appointed under the of 1921.
Martial Law (Specisl Magistrates) Ordinance, 1921,
shall be deemed to be an appeal from the judgment
of a Special Magistrate appointed under this Ordi-
nance, and the provisions of section 11 shall apply

accordingly.”

T of 1942-

V of 1921,

READING,
Viceroy and Governor General.

_
[Price one anna.]




[19¢h August, 1382.)

An Ordinance to provide for the trial -of
certain persons whose trials have com-
menced before, or who are awaiting trial
by, the Courts constituted under the
Malabar (Restoration of Order) Ordinance,
1922, and for the disposal of appeals
pending under that Ordinance.

[ Published in the Gazette of India Extraordizary of the 19th
August, 1922.]

WTHEREAS an emergency has arisen which

renders it necessary to provide for the trial of
certain persons whose trials have commenced before,
or who are awaiting trial by, the Courts constituted

Tof1922.  under the Malabar (Restoration of Order) Ordinance,
1922, and for the disposal of appeals pending under
that Ordinance ;

Now, THEREFORE, in exercise of the powers con-
ferred by section 72 of the Government of India Act,
the Governor General is pleased to make and
promulgate the following Ordinance :—

1. This Ordinance may be called the Malabar svort titte.
(Completion of Trials) Ordinance, 1922.
2. Any Court constituted under the Malabar Completion of
Jof1022.  (Restoration of Order) Ordinance, 1922, may— biials pending
(i) complete the trial of any person whose trial JanceTof
has commenced before it prior to the
expiration of the said Ordinance, and
(¢) try any person who prior to such expiration
has heen arrested and is awaiting trial
under the provisions of the said
Ordinance :
Provided
1
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ORDINANCE No. T or 1924.

(Published in the Gazette of India Extracrdinary of the 25th
October, 1924.)

An Ordinance to supplement the ordinary criminal law in
Bengal. :

7 HEREAS an emergency has arisen which makes it neces-
sary to supplement the ordinary criminal law in
Bengal ;

Now THEREFORE, in exercise of the power conferred by
section 72 of the Government of India Aect, the Governor
General is pleased to make and promulgate the following
Ordinance :(—

1. (1) This Ordinance may be called the Bengal Criminal Short title
Law Amendment Ordinance, 1924. and extent.

(2) It extends to the whole of Bengal.

2. In this Ordinance, unless there is anything repugnant in Definition.
the subject or context, ‘‘ the Code ’’ means the Code of Criminal
V of 1898, Procedure, 1898,

3. (1) The Local Government may, by order in writing, Power of
direct that any person accused of any offence specified in the Iégizll'nment
First Schedule shall be tried by Commissioners appointed under to direct trial

this Ordinance. mem' .
18s10n-

y (2) Orders under sub-section (1) may be made in respect ersin certain
of persons accused of any -offence specified in the First Schedule ®2%-
or in respect of any class of person so accused, or in respect of
persons or classes of persons accused of any such offence or of any
class of such offences.

(8) No order under sub-section (7) shall be made in respect
of, or be deemed to include, any person who has been committed
under the Code for trial before a High Court, but, save as
aforesaid, an order under that sub-section may be made in
respect of, or may include, any person accused of any offence
specified in the First Schedule whether such offence was com-
mitted before or after the commencement of this Ordinance.

4. (1) Commissioners for the trial of persons under thisAppointment
. . - and
Ordinance shall be appointed by the Local Government. qualification -

.. . . f
(2) Such Commissioners may b